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Ref.:1) Application dated 05.11.2020 of and Mr.

3)
4)

S)

Sudam Shankarrao Shelke and others, 91,
Kadolkar Colony, Talegaon, Dabhale, Tal.
Maval, Dist. Pune.
Mines and Minerals Regulation and
Development Act 1957.
Maharashtra Land Revenue Act 1966.
Maharashtra General Mining Digging
Development and Regulation Rules 2013.
Mining Scheme passed under Rule 58 of
Maharashtra General Mining Digging
Development and Regulation Rules 2013.
Collector Office, Pune,
Mining Department,
No. Mining/SR/187 /2020.
Pune, dated 30.06.2021.

Sub.: Provisional General Mining License for

government purpose for Gut No. 152,
Village Ambale, Tal. Maval, Dist. Pune of 3H
92R out of admeasured total 6H 52R to dig

10,000 stone general mining.
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Order
Mr. Sudam Shankarrao Shelke and others

91, Kadolkar Colony, Talegaon, Dabhade, Tal.
Maval, Dist. Pune, 10000 brass stone for
Executive Engineer, Public Works Department
filed request application on 05.11.2020 with our
office to get provisional license for general mining
for PN-27 Improvement to roads in industrial
sector on pune district Hinjewadi Chakan
Talegaon Ranjangaon Jejri and Add Jejri) (Part II-
Talegaon SH 55 to Ambi Navlakh Umbre Km 8 /00
to Km 12/320 Umbre to Karanhvihire road Km
102/320 to Km 14/358 Vandre Gada Shiv
Karanjvihire Khaiumbre nighoje moi to NH50 km
28/500 km 34/950 and Km 47/100 to 55/835
Indori jambode Navlakh umbre road km 0/00 to
8/770 bhamboli Ambethan Chakan Road Km

0/00 to 9/837 Jejuri (SH117) to Kolvihire road Km



2353

0/000 to Km 4/551 SH117 to Kolvihire road
(MDR134) km 16/000 to Km 19/350) in the state
of Maharashtra under MRIP from executive

engineer, public works.

Description of property asked is as below:

Village | Taluka | S. No. | Admeas | Name | Brass
/G.No. | urement of | passed

mines

Ambale | Maval | 152 3H 92R | Stone | 10000

Approval i1s granted to pass Provisional
General Mining License as said place on terms and
conditions of district mining business scheme.
Said group number is passed under District
mining business plan.

Executive engineer, public works department
passed order for said business for Patil

construction and infrastructure Itd. he filed
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demand letter with applicant since Patil
construction and infrastructure ltd. not having

general mines required for said business.

Said property under case is owned by
applicant and he filed application for general
mines, 7.12 abstract, affidavit executed on stamp
paper of Rs. 100/-, work order from executive
engineer, other documents under demand of
applicant for 10000 brass general mines on

30.6.2021 with amount with government.

Hence I, Vijaysingh Deshmukh, Upper Collector
Pune, pass provisional general mining license for
180 days for 6 months from 12.11.2020 to
11.05.2021 for digging and transporting for 5000
brass stone at Gut No. 123, admeasured 1H 20R,
Village Ambale, Tal. Maval for Mr. Vikram

Balasaheb Kakde, M/s. B. M. K. Built-Con Pvt.
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Ltd, Talegaon, Dabhade, Indrayani, Plot no. 27,
Pune as authorized me Under Section 59 of
Maharashtra Mining Digging Development and
Regulation Rules 2013 on following terms and

conditions.

Terms and conditions:

1. Our office main order no. M/SR/106/2016
dated 16.4.2011 and Maharashtra general
mines digging development a regulation rules
2013 terms and conditions environment
department letter dated 10.3.2016 all terms
and conditions are binding for grantee.

2. Licensor is binding to execute agreement for
mining in 60 days from date of this order.

3. Mining terminated passed if violated

provisions of rules and agreement of
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Maharashtra general mines development and
regulation rules, 2013.

4. Our office reserved rights to terminate mining
license without serving prior notice to
licensor.

5. To be careful not to violate terms conditions
of mining order not to get complaint for
environment at Honourable green tribunal,

west zone bench, Pune.

Sd/-,
Vijaysingh Deshmukh,
Upper Collector, Pune.

(Hon’able Upper Collector, Pune signed original

copy.)

To,
Mr. Vikram Balasaheb Kakde Mr. Navnath

Shantaram Shete,
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At Post Shetewadi, tal Post Amble, Taluka Maval,
District Pune. ,

Copy for information and proper action to-

1. Sub divisional officer, Maval Mulshi, sub
division Mulshi.

Tahsildar, Maval - Provisional digging license is
passed for 5000 brass stone general mining
digging at Gut No. 123, Amble, Tal. Maval
admeasured 1H 20R, to act on inspection by
concerned zonal officer whether digged 5000 brass
general mining there, to report our office the
action taken.

Sd/-,
30.6.21,
Sanjay M. Bamne,
District mining officer,

Collector office, Pune.
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Government of Maharashtra

SEAC-2013/CR.201 A/TC-2
Environment department,
Room No. 217, 2" floor,
Mantralaya Annexc,
Mumbai 400 032

Date: 24™ January, 2014

To,

Collector, Pune

Ofttice of the Collector,
Punc.

Subject: Environmental clearance for Stone quarry proposals.

Sir.

This has reference to the communication on the above mentioned subject. The
proposal was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-I, Maharashtra in its 71%' meeting and SEIAA in its 61™ & 64™ mecting.

2. It is noted that the proposal is for grant of Environmental Clearance for stone
quarries having area of each quarry less than S hectares. MoEF vide OM dated 18" May 2012, in
reference to Hon Supreme Court Order in the matter of Deepak Kumar Vs State of Haryana &
others clarified that projects of minor minerals with lease area less than S ha would be treated as
category ‘B’ as defined in EIA Notification 2006 and will be considered by the respective
SEIAA.

MOoEF in its said OM also further quoted Hon. Supreme Court Order that “All the same,
liberty is granted to the applicants before us to approach Ministry of Environment and Forest for
permission to carry on mining below 5 ha and in the event of which Ministry will dispose of all
the applications within ten days from the date of receipt of the applications in accordance with
law”. Accordingly SEAC considered the project under screening category 1(a) B2 as per EIA
Notification 2006.

The proposal under consideration recommended by SEAC before the MoEF
Notification dated 9 September 2013.

SEAC in its 71% meeting decided to recommend only such proposals out of 500 proposals
which address the concern subject to conditions specified below. SEIAA, taking into a account
the extreme urgency expressed by the DMO and recommendation of the SEIAA and also
considering MoEF OMs issued related to ESA, decided to grant only 300 proposals submitted by
DMO during the meeting as below

Sr.No Name of the Taluka Survey | Name of the lease/Proposed | Area (in
Village No. lease Hectare)
1 Autade Haveli 66/3 Sachin Subhash Ghule 1.05
Handewadi ‘
2 Dhayari Haveli 61/3 Balasaheb Damodar Pokale 2.33

Y

2.
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|3 Vadachiwadi Havehi 26 \/s.Sonai Stone Crusher 2.00
;4 Nandoshi T Haveli | 4 | Chabu Baburao Ranwade 2.20
S Nandoshi Haveli 4 Nundkmnzu'z}opalmo 2.74
Kulkarni
6 | Lonikand Haveli 496B/1 | M/s.RMC Readymix India 4.09
7 Bhilarewadi Haveli 14/1& 2 | Kashinath Yashwant Kashid 2.00
8 Mangadewadi Haveli 37471, M’s.Kedareshwar Stone Co 1.04
3/5/1
) Mangadewadi Haveli 3/4/1 Chandrkant T.Mangade 1.03
10 Mangadewadi Haveli 3/3 Sunil Bhagwan Mangade 1.04
11 | Mangadewadi Haveli 19/6, | Tulshiram Sitaram Mahajan 4.96
19/7A, )
19/7B,
19/9,
19/11,
19/12,
18/1B, 1B
12 | Ambegaon Haveli 56/2, 57/1 | Tulshiram Sitaram Mahajan 2.94
Khurd
13 | Ambegaon Haveli 57,356/1 | Sameer Arvind Pimpale 4.56
Khurd
14 | Ambegaon Haveli 53/1, 53/2 | Shankar P.Thakar 2.00
Khurd
15 | Ambegaon Haveli S3/2 Laxman Sadhu Tathe 1.02
Khurd
16 | Ambegaon Haveli 53/1 Shreepal Harichandara 1.02
Khurd Oswal
17 | Mangrul Maval 212 M/s.Kakade Stone Crusher 2.00
18 | Mangrul Maval 212 Ranjeet Ramdas Kakade 2.00
19 | Mangrul Maval 216,221 | M/s.Kakade Stone Crusher 4.90
20 | Mangrul Maval 224,225 | M/s.Kakade Stone Crusher 4.95
21 Mangrul Maval 37..38 M/s.Kakade Stone Crusher 495
22 | Mangrul Maval 170 Sadadhiv Dattatray Pawar 3.00
23 | Mangrul Maval 144 Satish Babanrao Kalwade 4.00
24 | Pawalewadi Maval 3 Navanath Babanrao Koyate 3.00
25 | Amble Maval 110/2 M/s. Namrata Stone Crusher 2.07
26 | Amble Maval 158, 121 | M/s. Sai Stone Crusher 495
217 Amble Maval 145, 149, | M./s.Sunny Industries (NSP 4.95
150/1, | Stone Crusher)
150/2,
183/1,;
153/2, 151

9
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[ 28 Amble ; Maval 12> Sarika Sunil Shelke 3.57
L29 Amble Maval 136/172/3 | Sunil Shankarrao Shelke 4.00
30 JAmble [ Maval | 1202 | M/s Namrata Stone Crusher 180 |
EY Amble T Maval | 118 M’s. Namrata Stone Crusher 2.83
32 Amble L Maval 116 Vikram Balasaheb Kakade 4.95
33 | Amble I Maval 120 Sagar Shivajirao Pawar 3.64
34 | Amble Maval 118 Santosh Vasant Gholap 2.05
35 Avasair Budruk | Ambegao 8772 Chandrakant Gulabrao 4.00
n Raskar
36 | Avasair Budruk | Ambegao 87/2 Rajendra Gulabrao Raskar 4.00
n
37 | Shirdale Ambegao 142 Kishan G.Bhansali 2.08
n
38 Phalkewadi Ambegao 63/1 Kishor H.Kale 1.54
n
39 | Vafgaon Khed 197 Pratik Hajare 2.48
40 | Vafgaon Khed 192 Manohar Hajare 3:71
41 Lavarde Mulshi 24,25 M/s. Samarth Persist 2.00
42 | Bhandgaon Daund 428 M/s.Yugandhara Stone 1.05
Crusher
43 Hinganigada Daund 130 Rajendra Vishnu Ugale 4.00
44 Girim Daund 725/1, 736 | M/s.]1IM (India) Intrastructre 1.02
Ltd.
45 Khor Daund 1105, Shakil Hamid Shaikh 2.00
1006
46 Mot Khed 511 Sopan Dondipa Karpe 1.01
47 | Mot Khed 630 Sopan Satu Sapore 1.02
48 Moi Khed 502 Gulab Dattu Karpe 1.01
49 Kuruli Khed 315 Anil Dnyanoba Bagde 1.01
50 | Moi Khed 570/3 | Balasaheb Kisan Gavari 1.03
51 Moi Khed 521 Anis Bashabhai Pathan 1.04
52 Mot Khed 441 Bajirao Mahadu Karpe 1.05
53 | Moi Khed 519 Ramdas Shipati Yelwande 1.01
54 | Moi Khed 629 Bhagwan Raghu Sakore 1.02
595 Moi Khed 517 Dashrath Kondiba Karpe 1.02
56 | Moi Khed 575 Dhamaji Pandharinath 1.03
Gavari
57 | Moi Khed 484 Tukaram Nathu Gavari 1.02
58 | Moi Khed 571 Tukaram Vishnu Gavari 1.06
59 | Moi Khed 508 Tanaji Nana Karpe 1.04
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60 | Moi Khed 475 Suresh Damu Karpe 1.03
6l [ Moi | Khed R _,_ 511 SoF:Hﬁ(ondipu Karpe 1.06
62 | Kelgaon T Kh.cavl—‘ 214 Maruti Rambhau Mugasc 1.06
63 | Koregaon Khed | 112 Anup Ramesh Bothara 1.04
64 | Jayedwadi Khed 582 | Ramchandra B.Jadhav, 1.97
Rajendra Kisan Rokade
65 | Karanjvihire Khed 36 Ramchandra Damodar Kad 4.00
6O Kadus Khed 2714 Manik Shivaji Kadam 1.07
67 Mot Khed 571 Shivaji Kondiba Sonavane 1.03
68 | Karegaon Shirur 33/4 Vilas Madhavrao Navale 1.02
69 | Sharadwadi Shirur 2052/2 | Dattatray D.Sarode 1.89
70 | Gardelwadi Shirur 2355/2 | Dhirendra Madhukar 2.00
Temgire
71 Kardelwadi Shirur 2302/3, | Madhukar Haribhau Temgire 19
2692/2
72 | Thapmala Shirur 1124/5 | Mira S. Kouthale 1.02
73 Karegaon Shirur 676 Madhukar Haribhau Temgire 1.41
74 | Annapur Shirur - 2365 Vijay Dattu Lande 4.00
75 Shirur Shirur 1125/1/2 | Somnath Shankar Ghawate 2.84
76 | Sonesangavi Shirur 345 Urmila Rajaram Dherenge 2.00
77 Tardobachiwadi Shirur 82171 Vithalrao Laxman Gore 1.63
78 | Kardelwadi Shirur 2355/1 | Prabhavati Hansraj Halapani 1.05
79 | Annapur Shirur 2365 Rajesh Dattu Lande 4.00
80 | Kardelwadi Shirur 23064/1 | Dattatray Ganpat Lande 3.06
81 Shirur Shirur 1828 Ravindra Dadabhau Kardile 1.06
82 | Pashan Mala Shirur 1154 Namdeo Dhondiba Ghavte 2.84
83 | Sonesangavi Shirur 291 Dattatray Trimbak Kadam 1.03
84 | Dhoksangavi Shirur 828 Pandharinath Thamaji 1.04
Malgunde :
85 | Karegaon Shirur 39/2 Sandesh Krishnaji Kohkade 1.04
86 | Uralgaon Shirur 511 = | Sunita Sudhakar Kadam 1.06
87 | Malthan Shirur 63 Chandar Abu Pachange 2.07
88 | Bhavdi Haveli 84 Pramod Babanrao Kande - 2.00
89 | Lonikand Haveli 557 Navanath Bajirao Kand 2.40
90 | Lonikand Haveli 611 Rupali Shankar Bhumkar 243
91 Jambhulwadi Haveli 75/2/1/1 | Shivaji Suresh Jambale 1.21

4.
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92 Ambegaon Haveli 79/1 Shivaji Raghunath Fengase 1.94
93 | Dha{aﬁ? D Haveli | 899 Shi\":1ji"Dzmulray Chakankar 2.16
94 Yevlewadi | Haveli | 14172 [ Shirish Rupchand 1.03
Dharmawat
95 | Lonikand Haveli 603 Shantaram Sadashiv Sakore 1.31
9¢ | Lomkand Havehi 554/1 Satav M.Pandit 1.56
97 Lonikand Haveli 600 Avinash Pandurang Sakore 2.00
98 | Lonikand Haveli 590 Maruti Ramchandra 4.35
Bhumkar
99 | Lonikand Haveli 564 Bapusaheb G.Kand 2.00
100 | Lonikand Haveli 601 Chetan Dattatray Sasane 2.80
101 | Lonikand Haveli 585 Chetan Dattatray Sasane 2.33
102 | Lonikand Haveli 604 Chetan Dattatray Sasane 3:53
103 | Lonikand Haveli 590 Dattatray R.Bhumkar 2.00
104 | Lonikand Haveli 592 Dnyaneshwar Dattatray 1.00
Shinde
105 | Lonikand Haveli 583, 584, | Ghule & Bhapkar Stone 2.94
580, 591 | Crusher Partner Ganesh
Bhapkar
106 | Lonikand Haveli 583 Goraksha Eknath Shinde 1.89
107 | Lonikand Haveli 598 Genubhau Dhondubhau 2.08
Sakore
108 | Lonikand Haveli 567 to 573 | Mallikarjun Vasantrao Patil 4.00
109 | Lonikand Haveli 556 Pradip Vidhyadhar Kand 2.00
110 | Lonikand Haveh 593 Namdev Shivram Katake 2.00
111 | Lonikand Haveli 600 Santosh D.Sakore 3.00
112 | Lonikand Haveli 586 Sadashiv Baburao Zurunge 2.00
113 | Lonikand Haveli 400, 402 | Reshma Nilesh Raut 2.00
114 | Lonikand Haveli 556 Balasaheb Rajaram Kand 2.00
115 | Bhavdi Haveli 174 Dattatray Nilaram Tambe 2.00
116 | Bhavdi Haveli 251/3/4/5 | Mulchand B.Tyagi 1.60
117 | Bhavdi Haveli 67 Nita Pandurang Magar 2.00
118 | Bhavdi Haveli 70 Sunil Bhide 3.50
119 | Walti Haveli 366 Rajendra Paman Gunjal 1.05
120 | Mangadewadi ‘Haveli 19/6 Nilesh Pandit Mangade 1.10
121 | Charoli Haveli 60/10 | Vilas Nathu Kakade 1.07
122 | Walti Haveli 368,369 | Jyoti Chandrakant Gunjal/ 4.00
Lata Rajendra Gunjal
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123 | Dhayari Haveh R Balasaheb Yashwant Dangat 2.00
124 I“\'\niga&;. T Haveli | 425 ;-\ppﬁsuhcb Ramchandra Kale 2.00
125 | Yevlewadi Haveli | 14/3/1 Anand Dyanoba Kamthe 1.01
-lh'l(‘)_w'ﬂ[').lmyuri Haveli 80/4/3 | Sanjiv Rajamn{ Kusalkar 3.00
127 | Bhavdi Haveli | 1577A | Sanjuy Dattatray Dabhade 1.05

128 | Yevlewadi Haveli 26/B Sadashiv Govind Darekar 1.04
129 | Bhavdi "~ Haveli 71 Sachin Gulabrao Deshmukh 3.00

130 | Outade | Haveli 67/5/2 | Rohidas Raghunath Ghule 2.00

Handcwadi P

131 | Ambegaon Haveli 53/2 Ratnaprabha Mate .04

132 | Bhavdi Haveli 157/A | Ramdas Dattatray Dabhade 1.60

133 | Bhavdi Haveli 79 Ramchandra Raghu Tambe 1.60

134 | Yevlewadi Haveli 39/2/1 | Somnath Suresh Dhandekar 1.06

135 | Bhavdi Haveli 202 Vivek Laxmanrao Deglurkar 1.07

136 | Bhavdi Haveli 208 Vithal Laxman Tambe 2.00

137 | Lonikand Haveli 576/1, | Vilaskumar Palresha 4.00

578,579
138 | Sasthe Havehi 47 Vilas Dinkar Bhosale 2.02
139 | Lonikand Haveli 561/1, | Vijay Vithal Jadhav 2.00
562/2
140 | Lonikand Haveli | 567,569, | Ujwala Vilas Palresha 4,00
576

141 ! Bhavdi Haveli 248 Tatyabhaﬁ Sakharam Tambe 2.40

142 | Charoli Haveli 34 Tanaji Govind Chaudhari 1.08

143 | Lonikand Haveli 4968 Surekha Ramchandra Jagtap 2.00

144 | Lonikand Haveli 585 Suhas Arun Dhamdhere 2.33

145 | Bhavdi Haveli 213 Subhadra Devram Tambe 1.33

146 | Lonikand Haveli 577, 578, | Suryakant Sandipan More 4.00

579
147 | Bhavdi Haveli 69 Sitaram Bhausaheb 2.61
Fulsundar

148 | Bhavdi Haveli 201,202 | Sidharth Subhash Bhayani 4.00

149 | Lonikand Haveli 595 Shubhada Vivek Reddy 3.16

150 | Dhayari Haveli 67/4/3 | Shivajirao Vithalrao 1.60

Dhankawade




151 | Gauddara Thaveli | 314 | Somnath Suresh Dhandekar 1.60
TS Y SIS N ,
152 | Charoli Havceli 76/2 Ashok Dnyanoba Khandave 1.60
153 | Charoli Haveli | 76/1 | Balkrishna Dnyanoba D120
| | Khandve
154 g Charoli Maveli | 765 | Rekha Balkrushana .53
Khandave
155 | Ambegaon Haveh 75/2/1,  Samarth Stone Company 1.91
Khurd 75/1/1/1,
75/2/212 o
156 | Bhavdi Haveli 209 Umecsh Ruliram Bansal 1.06
(Agrawal)
157 |Lonikand | Haveli 120 | Kiran Kand 2.00
158 | Lonikand Haveli | 581 Sangita Subhash Parathe 1.02
159 | Lonikand Haveli 555 | Kiran Bajirao Zurunge 2.00
160 | Khamgaon Junnar 51 Jitendra Bhikulal Javeri 1.02
161 | Kuran Junnar 423 Gajanan Haribhau Tamboli 1.01
162 | Otur Junnar 112 Dilip Maruti Dumbare 1.20
163 | Pimpalgaon Junnar 72/3 Sitaram Maruti Chaugule 1.01
Sidhanath
164 | Pimpalgaon Junnar 5872 Kalpana Vilas Wabale 1.79
165 | Mandarne Junnar 241 Kalpana Kailash Mahakal 2.00
166 | Shiroli Junnar 122/7, | Firojkhan M.Pathan 1.08
12172
167 | Manikdoh Junnar 67/1 Dipak Shantaram Shevale 1.06
168 | Pimpalgaon Junnar 7272 D.G.Balhckar and Company 2.86
169 | Buchakewadi Junnar 174 Dattu Dhondu Pawar 1.04
170 | Godre Junnar 361 Avinash Chandrakant 1.20
Wabale
171 | Keli Junnar 319 Arun Mahatarba Kabadi 2.00
172 | Chandkhed Maval 389 Mahesh Jalindar Alhat 2.00
173 | Amble Maval 117/1/1, | Sandip Sambhaji Kalokhe & 1.01
‘ 117/1/2 | Sachin Sambhaji Kalokhe
174 | Amble Maval 118 Sandip Sambhaji Kalokhe & 327
Sachin Sambhaji Kalokhe
175 | Bhalgudi Mulshi 1100, Shankar T.Jambulkar 317
1101,
1094,
1091,
1093,
1097,
1099

-
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176 | Mugaon Mulshi 511 Lawasa Corporation Lid. 4.05
177 {Koloshi | Mulshi 11 Lawasa Corporation Ltd. 3
178 | Chimali I Khed 250 Al'jlrl‘n Tukaram Jadhav 1.29
179 | Mo | Khed 645 Sandesh Dattatray Gite 1.05
180 | Phmpri | Khed 349 | Sanjay Bajirao Vahile 1
1S1 | Moi ; Khed | 453 Baban Bajirao Gawarti o 1.04
182 | Mot Khed 484 Shantaram Dattoba Gawari L15
183 [ Moi  Khed 442 Swapnil G.Karpe 1.08
184 | Moi Khed | 570 | Vijay Bajirao Gavari 1.04
185 [Chas = | Khed 334 | Umesh N.Dhamale 121
186 | Dhoksangavi ~ Shirur 839 Chandar Abu Pachange 1.75
187 | Balarwadi Junnar 857 Mohit Sudam Dhamale 240
188 | Kolwadi ) Junnar 432 Suraj C.Thorat 1.33
189 | Muthe Mulshi 316/4 Raju Appa Chavan 3.00
190 | Pahaddar Ambegao 156 Santosh Arjundas Daryanani 1.00
n
191 | Pargaon Ambegao 1538 Firojkhan Jaindukhan Pathan 1.00
n
192 | Mordewadi Ambegao 33/9, Raghvendra Vitthal 2.00
n 32/17, Chimbalkar
35/12
193 | Nighotwadi Ambegao 92/14 | Yeshwant Bapuji Kale 1.03
n
194 | Bharatgaon Daund 346 742 | Yogesh Bhausaheb Kanchan 2.00
743
195 | Bhilarewadi Baramati 91 Deepak Narayan Mokashe 1.00
196 | Khamgalwadi Baramati 46 Harichandra Khatri, Atur 2.00
V.Khatri, Kartik V.Khatri
197 | Karhawagaj Baramati | 392,393 | Ujwala Vijay Solaskar 1.02
198 | Malegaon Baramati | 594 Sachin Ganpatrao Taware 1.45
199 | Bhilarewadi Baramati 69/392 | Dilip Parshuram Jagtap 3.21
Karavagaj
200 | Khamgalwadi Baramati 49 Kashinath Abasaheb Kokare 1.04
201 | Wadachiwadi Haveli 91 Dattu Ganpat Lokhande 1.20
202 | Lonikand Haveli 606 Rajaram M.Sakore, Arun 1.01
Chaudhari
203 | Bhavdi Haveli 209 Madanmohan Agrawal 1.92
204 | Bhavdi Haveli 1771 Popat J.Tambe 2.00
205 | Bhavdi Haveli 41 Rajesh M.Yadav and other 3 4.90
206 | Bhavdi Haveli 200 Sadanand J.Gaikwad 2.00
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207 | Lonikand | Haveh | 583 | Shivaji Sonba Shinde 1.94

» ?()8 f:f’,',[”“““' B l H;l\'c._li_ » ] : Iﬁ‘a_ Si4 —ill‘lln‘:lgkﬂ)-lﬂl_lo Bhosulcm 2.00
209 | Lonmkand | Havehi | 379 Sudhakar Dattatray More 2.00
210 | Bhavdi | Haveli ’ 190, 191, | Sudhir S.Chougule 4.80

z | 204, 205
211 | Lonikand T Haveli 596 Amar Jaysing Tupe 1.08
212 | Bhavdi Haveh 233 Yashwant Shivarkar 1.08
213 | Lonikand o aveli 355 —\:ogesh Dnyancsﬁvar Dalvi ; 2.00
214 | Fulgaon Havchi 198 Siddh Ganesh Stone Crusher ! 1.60
215 | Bhavdi ~ Haveli 200 Suﬁjuy Babanrao Paygude 1.20
216 | Lonikand Haveli 582 Mahesh Vitthalrao Shinde 1.08
217 | Fulgaon  Haveli 194 Sampat Mahadu Sakore 1.61
218 | Yevlewadi Haveli 39 Jalindar Ramdas Dhandekar 1.04
219 | Yevlewadi Haveli 31/8/12 | Najir Gulab Inamdar 1.03
220 | Bhavdi ~ Haveli 169 | Anish Ashok Kalbhor 1.08
221 | Wagholi 1 aveli 111/145 | Dyanoba Babanrao 2.06
Deshmukh
222 | Wagholi Haveli 154/2 Vijay Singh Jadhav 1.02
223 | Bhavdi Haveli 358/2 | Kishor Rajaram Vitkar 1.08
224 | Bhavdi Haveli 191, 204 | Manoj Laxman Mane 2.08
225 | Wadebolhai Haveli 115 Nanasaheb D.Paygude 1.08
226 | Walti Haveli 368 Prakash Jayvant Kunjir 1.45
227 | Bhavdi Haveli 232, 358/1 | Rohan Chandrakant More 2.00
228 | Bhavdi N Havceli 204 Santosh Babasaheb Tambe 2.08
229 | Bhavdi " Haveli 157B Kaluram Namdeo Tambe 2.00
7230 | Bhavdi Haveli 434 Anil Baban Kature 1.02
231 | Bhavdi Haveli 246 Raosaheb Balku Tambe 1.75
232 | Lonikand Haveli 609, 610, | Z.M.Bharucha 4.00
614
233 | Charoli Haveli 78/2,94/1 | SM.Bharucha 3.00
234 | Moshi Haveli 325/24 | Dynoba Maruti Kate 1.49
235 | Moshi Haveli 327/25 | Ramesh Arjundas Kruplani 1.41
236 | Moshi Haveli 327124 | Arjundas M.Kruplani 1.48
237 | Shindavane Haveli 1141 Kondiba Ramchandra 1.08
Kamthe

238 | Wadachiwadi Haveli 9/3A72 | Rohidas Raghunath Ghule 1.04
239 | Bhavdi Haveli 245 Avinash Dynoba Ghule 1.48
240 | Bhavdi Haveli 237 Avinash Dynoba Ghule 1.19




2367

241 | Bhavdi | Havcli . 75 Vithal Bhumkar 3.00
230 | Lonikand Haoveli | 607 | Vivek Madhav Reddy 4.00
343 | Perne  Maveli - 399 Smita Chandrkant Kolte 2.00
244 .A’Svtq)—c-a(h) | Purandar 541 Sumit Vasantrao Jagtap 1.08
245 w:\‘undguon ~ Bhor 843, 846 | Ajay Vijay Dhoot 2.78
246 " Mordewadi i Haveli 36/39, | Devyani Santosh Morde 1.85
36/41,
36/47,
36/73,
3()/72
247 | Kodewad Haveli 5/1/2A71 | Nikhil Construction 255
248 | Bhavdi Haveli 169 | Kamal Mansukh Navale 1.02
249 | Bhavdi Haveli 200 Shripad Stone Company 1.02
250 | Yevlewadi | Haveli 39 Somnath Suresh Dhandekar 1.00
251 | Bhavdi Haveli 211 | Ananda Ganpati Tambe 1.38
252 | Charoli Bk Haveli 80 Babanrao Ankush Shinde 1.20
253 | Bhavdi Haveli 86 Babusaheb Narayan Tambe 2.00
254 | Bhavdi Haveli 199 Balasaheb Bapusahceb Satav 2.00
255 | Nandoshi Haveli 9 Balasaheb Vitthalrao Jadhav 1.60
256 | Bhavdi Haveli | 206 Balu Keru Tambe 1.97
257 | Bhavdi Haveli 157 Bharat Dattatray Tambe 2.02
258 | Lonikand Haveli 656 Dattatray Ramchandr 4.00
Bhumar & Maruti
B i 1 Ramchandra Bhumkar
259 | Wadgaon Shinde Haveli 416 Dilip Anandrao Shinde 1.20
260 | Bhavdi Haveli 157/B Dilip Namdeo Tambe 2.00
261 | Lonikand Haveli 155 Gangadhar Ramchandra 2.02
Dalvi
262 | Lonikand Haveli 605, 607 | Golden Sand & Stone 4.00
Pvt.Ltd. Sushil M.Dhoot
263 | Bhavdi Haveli 251/1/7/1 | Govind Mahadeo Kudale 1.00
0
264 | Bhavdi Haveli 224 Honrao Jaywant Tambe 1.21
265 | Bhavdi Haveli 22 J.Kumar Info Project Ltd. 4.90
266 | Bhavdi Haveli 82 Kundlik Tukaram Jadhav 232
267 | Wadachiwadi Haveli 26 Laxman Gopichand Bandal 2.00
268 | Lonikand Haveli 591 Robo Silicon Pvt.Ltd. 4.98
269 | Nandoshi Haveli 10 Milind Shankar Kiwale 1.34

T
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270 | Nandoshi Haveli - i Milind Shankar Kiwale 1.20 !
37 [Lonkand | Vvl | SGiAZ. | Pradip Buiree Kand 300
| | 56221
272 | Bhavdi CHavell | 25| Pritam Prataprao Khandve 2.00
275 | Wagholi | Haveli | 1537 | Ramdas Banaji Gore | 1.8 |
274 !; Bhavdi Haveli 82,83 Shantaram Baban Ghule 1.30
275 | CharoliBk | Haveli | 6077 | Shantaram Kondiba 1.20
i S()HL\\\"UI'\C
57_()I Charoli Bk Havcli 60/172/3 | Shashikant \-’islnmpzm-tm 1.06
! Khandve
277 | Yevlewad Haveli 24/1B | Shivaji Mahadeorao Shelar 1.21
278 | Bhavdi | Haveli 246 Somnath Lahanu Tambe 1.15
I TN SR SIS
279 | Charoli Bk Haveli 60/6, Somnath Raghunath Moze 1.20
60/5, 60/4
280 | Bhavdi Haveli 204 Sunil Tukaram Tambe 3.87
281 | Wagholi - Haveli 2513 Suraj Stone Supply Crushing 3.30
& Co.
282 Wadgaon Shinde Haveli | 415 T anﬁji Dnyanoba Khandve 1.20
283 | Wadgaon Shinde | Haveli 414 Vilas Ankush Shinde 2.36
284 | Bhavdi Haveli 210 Vishnu Bhagwandas Thakkar 1.20
285 | Charoli Bk Haveli 80, 81 Z.M . Bharucha 1.60
286 | Bhavdi Haveli 75 Vitthal Kesu Bhamgar & 3.00
Others
287 | Bhavdi Haveli 203 Shubhangi Vikas Undre 2.00
288 | Bhavdi Haveli 598 Shri Gurudatta Stone Crusher 1.00
289 | Bhavdi Haveli 157/B | Savita Gorakhnath Tambe 3.24
290 | Moshi Haveli 439/3 Vijay Chandrakant Gilbile 2.40
291 | Moshi Haveli 43972 Manohar Ramchandra 1.40
Jamtani
292 | Charoli Bk Haveli 66/2 Manoharsingh Bhagatsingh 1.00
Ramsinghani
293 | Charoli Bk Haveli 63/1/A | Anandrao Motiram Devkar 1.33
294 | Moshi Haveli 327/6 | Arvinda Hanumant Bhosale 1.25
295 | Moshi Haveli 435 Sanjay Hanumanta Devkar 1.30
296 | Moshi Haveli 435 Laxman Bhimrao Bhosale 1.30
297 | Moshi Haveli 435 Bhalchandra Siddhappa 1.31
Lashkare
298 | Moshi Haveli 327 Ganesh Construction 1.10
Bhalchandra Lashkary

=L1=
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299 | Moshi Haveli | 3971 lxmchhmd ra Eknath Mhaske 1.70

Haveli ' 327728 | Tay dDPd Abu Pawar I
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SEIAA in its 617 & 64" meetings decided to accord environmental clearance to the
above mentioned independent minor mineral proposals which may be consider as the
separate EC being issued under the provisions of Environment Impact Assessment
Notification, 2006 subject to implementation of the following terms and conditions.

1. The Concerned Authority should grant lease for individual lease holder stipulating
conditions mentioned below and complying with the provisions of Minor Mineral
Rules & GR issued by Revenue department, if any.

(%]

Specific conditions:

l. Only ongoing/existing lease are recommended for renewal. The validity period of the EC will
be as per MoEF Notification but limited by the period of lease.

2. Precise mining arca will be jointly demarcated at the site by officials of Mining/Revenue
Department prior to mining operations, for all proposals under consideration. Record of such site
plan, duly verified by competent authority shall be maintained.

3. Where tlic quarry is in a hilly terrain and where some part of the hill is already cut for
quarrying, further hill cutting shall not be done. In such cases, decpening the existing

operational area may be preferably done.

General conditions:

[. The lease holder shall undertake adequate safeguard measures during extraction of material
and ensure that due to this activity, the hydrogeological regime of the surrounding area
shall not be affected. Regular monitoring of ground water level and quality shall be carried
out around the mine lease area during the mining operation. If at any stage, it is observed
that the groundwater table is getting depleted due to the mining activity; necessary
corrective measures shall be carried out. District Collector/mining officer shall ensure this.

2. Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard. The
status of implementation of measures taken shall be reported to Environment Department
and work shall be completed before the start of sand mining.

(93}

No tree-felling shall be done in the leased area, except only
with the permission from competent authority.

4. All necessary statutory clearances shall be obtained before start of mining operations
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10.
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16.

17.

18.

19.

20.
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Minine shall be limited to day hours tme only. The loading shall not be done during night

hours.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

No mining shall be carried out in the vicinity of natural/ manmade archcological sites.

The Tease holder shall obtain necessary prior permission of the competent authorities for
withdrawal of requisite quantity of water (surface water and groundwater), if required for
the project.

Wastewater. it any, shall be properly collected and treated so as to conform to the standards
prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance is subject (o obtaining clearance under the Wildlite (Protection)
Act, 1972 [rom the competent authority, if applicable to any project.

. Green belt development shall be carried out considering CPCB  guidelines including

selection of plant species and in consultation with the local DFO/Horticulture Officer.

. Parking of vehicles should not be made on public places.
. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or

other suitable mechanism so that no spillage of mincral/dust takes place.

. Appropriate mitigative mcasures shall be taken to prevent any kind of pollution. It shall be

ensured that there is no leakage of oil and grease from the vehicles used for transportation.
Vehicular emissions shall be kept under control and regularly monitored. The mineral
transportation shall be carried out through the covered trucks only and the vehicles carrying
the mineral shall not be overloaded.

Special Measures shall be adopted to prevent the nearby scttlements from the impacts of
mining activities. Maintenance of roads through which transportation of minor minerals is
1o be undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be provided at the site. s
Occupational health surveillance program of the workers should be undertaken
periodically.

Provision shall be made for housing the workers at site, if required, with all necessary
infrastructure and facilities such as fuel for cooking, safe drinking water, medical health
care and sanitation etc.

. Ambient air quality will be regularly monitored at the site and the ncarest habitation.

Ambient air quality at the boundary of the precise mining arca shall conform to the norms
prescribed by CPCB

. Measures shall be taken for control of noise level to the limits prescribed by CPCB
. Regular Envirommental Audit shall be annually carried out during the operational phase.
. Digital processing of the entire lease area in the District using remote sensing technique

shall be done regularly once in three years for monitoring and submit the report to the
Environment Department.

. The funds earmarked for environmental protection measures shall be kept in a separate

account and shall not be diverted for other purpose. Year wise expenditure shall be reported
to the Environiment Department

. The Mining officer shall submit six monthly reports in hard and soft copy on the status of

compliance of the stipulated environmental clearance conditions including results of
monitored data (both in hard & soft copies) to the District Collector, the respective

Regional Office of the Maharashtra Pollution Control Board & Regional Office of MoEF at
Bhopal

. Any change in mining area, khasra /Gat numbers, entailing capacity addition with change

in process and or mining technology, modernization and scope of working shall again

-13-
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require prior Environmental Clearance as per provisions ol EIA Notilication, 2006 (as
amended).

28. Mining Officer shall submit the list ot blocks satistying conditions stipulated above to
SEIAA/Environment dept. The revised list of blocks and conditions stipulated above shall
be made available in public domain. It should be published in two local language
newspapers and at cach block where mining operation is proposed. District mining officer
should ensure this and submit compliance report to Environment department with approval
from Collector.

4. The environmental clearance is being issued without prejudice to the action initiated under EP
Act or any court case pending in the court ot law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon'ble court will be binding on the project proponent. Hence this clearance docs not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department
or for that matter, for any other administrative reason after consultation with SEIAA.

7.In case of any deviation or alteration in the project proposal from the one submitted to this
department for clearance, a fresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental protection
measures required, if any.

8.The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution )-Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management
and Handling ) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and
its amendments.

9.Any appeal against this environmental clearance shall lie with the National Green Tribunal ,
Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred, within 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 2010.

e ..
(R.A. Rajeev)
Principal Secretary,

Environment department &
MS, SEIAA

Copy to:

1. Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

.
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Additonal Sceretary. MOEF, “Paryavaran Bhawan” CGO Complex. Lodht Road,
New Delhi— 110310

Additonal Chief Seerctary . Revenue,Revenue & Forest Department.

Member Secerctary, Maharashtra Pollution Control Board,

2

The CCF, Regional Office, Ministry of” Environment and Forest (Regional Office,

Western Region, Kendriva Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar
Nagar, Bhopal- 462 0106). (MP).

Regional Office, MPCB, Pune
District Mining Officer, Pune.

IA- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003.

Director (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

10. Sclect file (TC-3).

%

(EC Uploaded on - 2§ Javy 44)
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NAME OF WORK:-

TOPO I KAPHICAL SURVEY OF STONE QUARRY IN GUT NO. 152 OF VILLAGE-AMBALE,
TAL-MAVAL, DIST-PUNE. BY USING TOTAL STATION INSTRUMENT.
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MAP SHOWING GROUND LEVELS & COWRS OF STONE QUARRY IN GUT NO.152 QF VILLAGE-AMBALE, TAL- L1
NAME OF OWNER - MR.SUDAM SHANKARAO SHELKE
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-AMBALE, TAL-MAVAL, DIST-PUNE

CQBH/OURS OF STONE QUARRY IN GUT NO.152 OF VILLAGE
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2000
2000

Hori. Scale 1
Vert. Scale 1

CROSS SECTIONS OF STONE QUARRY IN GUT NO.152 OF VILLAGE-AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - MR.SUDAM SHANKARAO SHELKE

B

Cutting: 264.655
Datum: 84.0

Cutting: 284.390
Datum: 84.0

Cutting: 304.795

Datum: 85.0

Cutting: 258.875

Datum: 85.0

Cutting: 252.350

Datum: 85.0

o owos o - €658 —- 1b608 —— C000¥SL
Fote0s o - 9658 -~ 82018 T 00008Sy
Fooses o | reoss 4 1es06 - oooczst |
R L - 5058 -~ 12808 -—— 000CISE —
Foses o | ie258 -1~ 29808 —— 0000054 -
oz o 18958 ~- 20808 —+ 00006YI —

c

<] ° 3

gl 2| s 5 g

2 E 2 8

=3 = 23

o S 0] o
L wes - - cZiys - €216 - 000085t
~- szs 4 b 01298 - SEr18 - 000 O¥SL |
~ eis - orioe - ®S1E — 0000Sh
- eoss b sese - SeelE - 000'0ZH
- ose o - swsre 4 0516 —— 0000:51
oees o L 09958 T wri6 -1— 00000854

c

o o ° 8

c = < c

B © = o

> E <3 »

o S o Ia)
Eones o -ouicse 12918 -+ £207554 =
Fomes < - zerde il F B 3
Foers - - ssvee SEEL6  — 0000¥SL
- e85 { - c8S98 —+— 92026 -+ 0000€S.
- woe o |- »098 - 126 — 0000251
- coro o }- 12958 - 08026 — 000 CISL
r s6cy | i€9ss - 0€0C8 — 000005 —

c
o
| ? =g = B g’

=] £ @ 3 8

et ic E < ]

o uo_ o a
l— ets o 62998 - L0078 —+— LvIZ%5t ~]
- Gmec o 065% -+ S9IT6 - 000085 —
- oesoe 5698 4~ VEVI8 ~1- 00OOKSE
- ous o 6098 - 12676 — 00008S:
oo — - 80298 - 0926 -~ 00005
oo - ocace -1— P86 -1~ C000ISL

5 o

2 > = {3

= £ @ 3
3| E | FE| & | 2

o

w
{
Fooees o L wsee -+ eses -+ covosst
L 8129 - ts9s8 - Ze628 — 0000¥S:
o osess L re0us 4 6i0t8 - o00OTSL
o oZise = - ¥S598 —~ B80LT6 —+ 0000ZSE -
- S0 o - eiise - cavce — 00005
= |

o ] a 3

o L

£ £ s 5 5

i~ 4 E E <4 D

o I.E o =)

1740

1730

1720

1710

1700

Cutting: 177 €45
Datum: 84.0

Cutting: 204.150
Datum: 84.0

Cutting: 210.804

Datum: 85.0

Cutting: 277.758

Datum: 85.0

wsL oG98 - EOL88 J— 0000854 —
5252 - ewes -+ eroes — 000025t
s01'S L eyss — 688 —- 0000iSH
6ere b wess - vzses - 00000t
087 I ssse - swee - 0ooosws
CIEE - zs0se — soves -+ 0000RYL
£29¢ - €ZLve -+ orces - 0000rL —f
s °
2 =] = (< §
= E © 3 @
= = ] £
3 i E 5 =
o (<] o a
'S
9012 - OvZi8 -1 GYEES + £eeeest
8veL - 6Evi8 -1 (82868 -+ 0000854 —
{
782 - .E0e —+ 82268 —+ 0000ZSL
0e9¢ ~ 88v58 - 99.68 0000LSL —
%0¢ - 098 — 60L88 0000054 —
£0:2 L 97608 - Br06E 000'06b3 |
nee b oesce - ossee 2000874 —
»5¢ |- oo0se - oesEe 0000sp1
!
c
=] ] 2 3
c = (=] e
£ © 2 S
3 516 | 2
S 8
i (=]
wusz £ 85668 8 LET LYSE
=24 o¥0i8 - [c668 oo ovsi
w67 |- swoe <+ 068 0000es+
s8¢ F osrioe —+ zieee 0000254
688°¢ - rosse - css68 0000854 |
et - 2oc98 —+— ©9968 0000054
195 - €098 - Y6988 - 0C00SYL
ssLe - 81898 - 5568 000087L
| |
(-
@
o ] - Q
= = c
e £ g 3 §
= = =4 >
5} s S (G} a
w (=]
seac 1598 -~ 66008 — yOi'SPSl
ze6°c b 15y98 - ©y08 - 0000PSL
oLy - €5C9 — 95v08 —— 0000ESh
zosy I e85 —+ 96€08 — 000'0ZSL
E244 - 78098 —— [E£06 -1 0000LSL —
244 F ozom —F 44206 —+ 0000094 -
Ead [~ 21858 -+ BIZ06 4 00006PL —
sy }—- ov9 58 -L 85108 ~1- 000°08¥1
c
o S ° 3
) = c e
E= ) 3 a
a E s o
5 )
e (a]

e

1780

1750

&




2377

2000

Vert. Scale 1:2000

Hori. Scale 1

CROSS SECTIONS OF STONE QUARRY IN GUT NO.152 OF VILLAGE-AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - MR.SUDAM SHANKARAO SHELKE
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Volume Report of Stone Quarry of Mr.Sudam Shankarao Shelke_T.P.

Sl. | Section Previous Cutting Volume

No.| From Section | Difference Width Area Previous | Average Volume
Sq. Meters Area Sq. Meters [Cubic Meters
1{ 1700.000 = 0.000 40.000 252.350 0.000 126.175 0.000
2y 1710.000| 1700.000 10.000 42.741 258.875 252.350 255.613| 2556.125
3| 1720.000{ 1710.000 10.000 52.023 304.795 258.875 281.835] 2818.350
4| 1730.000] 1720.000 10.000 50.000 284.390 304.795 204 593| 2945.925
5] 1740.000f 1730.000 10.000 50.000 264.655 284.390 274.523| 2745225
6] 1750.000] 1740.000 10.000 65.134 277.758 264.655 271.207] 2712.065
7/ 1760.000{ 1750.000 10.000 61.237 210.804 277.758 244281 2442810
8] 1770.000] 1760.000 10.000 69.833 204.150 210.804 207.477] 2074.770
9| 1780.000f 1770.000 10.000 60.000 177.645 204.150 190.898| 1908.975
10| 1790.000| 1780.000 10.000 70.000 215.890 177.645 196.768| 1967.675
11] 1800.000) 1790.000} 10.000 70.000 192.225 215.890 204.058|  2040.575
12| 1810.000{ 1800.000 10.000 80.000 175.445 192.225 183.835[ 1838.350
13} 1820.000] 1810.000 10.000 70.000 98.320 175.445 136.883| 1368.825
14{ 1830.000} 1820.000 10.000 70.000 42.875 98.320 70.598 705.975
Total 28125.645
Brass 9938.390
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(Regarding approval of Mining Lease for Minor Mineral)

Read:-

1)  Application of Shri Vinayak Mahadev Nimhan
on behalf of Sunny Industries dated 24/10/2010
2) Mines and Minerals (Regulation and
Development) Act 1957

3) Bombay Minor Mineral Mining Rules 1955

4)  Maharashtra Land Revenue Act 1966

5)  Government Circular No. MCR / 1759/64361 M.
N.G.date 15/11/1961 according to the site inspection
report dated 25/01/2011 by the Mining Officer,

Pune.

e =

Collector's Office, Pune

Mining Branch

No. Mining / SR / 08/11, Pune-1,
Dt. 25/01/2011

Subject: Mining Lease Approval,
Mauje Amble, p. Land at Maval,
Dist.Pune, area 7 hectares in land G.No.
145, 149, 150/1, 150/2, 153/1, 153/2, 151.
ORDER
I, Additional Collector, Pune, in virtue of the

powers conferred under Chapter 2 Rule 5 of the

Bombay Subordinate Mineral Mining Rules, 1955. Shri
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Vinayak Mahadev Nimhan on behalf of Sunny
Industries, Res. No. 19,  Jhunj Bungalow,
Someshwarwadi, Dist. Pune to Mauje Amble ta. Maval

Dist. Land at Pune S.No. 145, 149, 150/1, 150/2, 153/1,
153/2, 151 - 7 hectares is granting mining lease (quarry

lease) permission for the minor mineral stone for a
period of 07 years from the date of execution in an

acquired area on the following terms and conditions.

1) The lease holder must comply with the relevant
provisions of the Bombay Subordinate Mineral
Mining Rules, 1955 and the Maharashtra Land

Revenue Act, 1966.

2) The mining lease holder must comply with the
rules, orders and conditions prescribed by the
Government and the Additional Collector, Pune

from time to time regarding minor minerals.

3) Execution of mining lease (agreement) must be

done within three months from this order. For
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this, the concerned Taluka Inspector, Land
Records should submit a copy of the map at his
own expense of the area sanctioned by the mine.
For enumeration, the mining lease holder must
make an application to the Taluka Inspector Land
Records regarding the urgent fee for enumeration
within fifteen days of this order. Otherwise, the
sanctioned mining lease and license shall
automatically be cancelled and no refund shall be
given to the mining lease holder, holding the
lease holder responsible for the delay in
execution.

Leaseholders shall not commence mining unless
the mining lease is executed. If it is found that
the mining has started before the execution, the
ongoing mining will be considered unauthorized
and penal action will be taken under Séction 48 (7)
of the Maharashtra Land Revenue Act, 1966 on the

minor mineral mined.
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The holder of a mining lease shall pay royalty at
the rate specified in Appendix 1 to the Bombay
Mining of Minor Minerals Rules, 1955, on minor
mineral shipped from the area allotted by the
licensee. Also, 2% TCS on all government dues
paid. It is mandatory to pay. But such rates shall
be liable to be revised once in every three years
as per the order of the Government.

The lessee shall also pay dead rent annually at
such rate as may be fixed by the Collector in the
mining lease within the Ilimits specified in
Appendix 2 of the above rule and if more than one
mineral is permitted to be extracted in the same
area, the Collector shall fix different dead rents in
respect of each mineral. provided that the lessee
shall be entitled to pay the higher of death rent or
royalty in respect of each subsidiary mineral, but
not both.

The lessee shall also pay a surface rent (surface

rent) for the surface of the land to be used for
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mining at a rate fixed by the District Collector and
specified in the mining lease and not exceeding
the amount of land revenue and cess liveable on

that land.

Except as otherwise permitted by the competent
authority on reasonable grounds, the lessee shall
commence mining operations by execution within
three months from the date of grant of the license
and shall thereafter continue the same with due
skill and workmanship. The lessee shall carefully
store such waste soil/murum etc. by removing
rejection/overburden, arrange proper drainage
and remove all valuable secondary minerals from

the mine to prevent damage.

The lessee shall erect at his own expense
boundary marks and poles necessary to indicate
the area allotted by the mining lease and shall

maintain them in good condition.



9)

10)

2396

The Lessee shall take adequate measures to
ensure the following:

a) The height and width of open pit trenches shall
be properly maintained so that minerals and
waste materials can be removed easily.

b) Keep the surface where work is carried out
clean and

c) organize the mind minor minerals into piles of

suitable sizes and number each pile.

If any minor mineral not mentioned therein is
found in the area under the mining lease, the
lessee shall forthwith report the same to the
appropriate officer and the Director, Geology and
Mines and shall not remove or dispose of such
mineral without obtaining a mining lease for the
same. If he does not apply for such mining lease
within three months from the discovery, the
competent authority may grant mining lease to

any other person for such mineral.
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(11) He shall arrange for proper sanitation of the area

12)

13)

allotted to him by the mining lease.

The lessee shall comply with such reasonable
directions and instructions as may be issued by
the Government from time to time for the
improvement and development of subordinate

minerals.

The lessee shall comply with the provisions of any
law for the time being in force relating to mining
and matters affecting the safety, health and
comfort of the employees working in the lessee's
mine or the public and shall respect the rights of
way, water and other existing facilities in
connection therewith. Also, according to the
provisions of the mine belt order and rules, no
one should be bothered by the dust coming out of
the mine belt area and the roads used for its
transportation and for this purpose, if standing -

machines and similar systems are to be erected, a
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no-objection certificate should be obtained from
the Maharashtra Pollution Control Board and its
terms and conditions should be followed. The
lessee shall strictly execute and submit to this

office a photocopy of such certificate of absence.

In order to prevent the pollution caused by
the construction of mining machinery in the
mining area as well as the transportation of
minerals, it will be obligatory on the lease holders
to fulfill the following matters.

a) While making gravel from stone by vertical
machine, water spray system should be
installed promptly and it should be kept in
regular operation.

b) Main road to mine road as well as mine road
should be regularly watered so that dust
does not fly.

c) Adequate number of trees (at 20 spacing
each) should be planted and maintained at

50 per hectare on the boundary of the area
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with ganjur as well as near worker's
residence and roadside.

d) Excavation of stone in the mine, transport of
gravel ore should be done only between
sunrise and sunset, no mining and transport

should be done at night.

14) The lessee, except with the written permission of

15)

the railway administration concerned, from the
boundary of any railway line or from the boundary
of any base, canal, road or public works or
buildings without prior permission of the
Government, 50 yards if without tunnel and 200
yards if tunnelled. No mining shall be done or
permitted to be done on the site within the
distance. The Railway Government or such
conditions as the Government may think fit may

be imposed while granting permission.

If it is necessary to use explosives for stone

extraction from the mine, before using explosives
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in the mine belt area, the necessary explosives

license should be obtained from the Joint Chief

Explosives Controller, Navi Mumbai and a copy of

the same should be submitted to this office and

the terms and conditions should be followed. At

the time of mining, the holder of mining belt

should place an iron cover on the hole and place

the weight of twelve or more sandbags on it and

take care as follows :-

a)

b)

Sufficient advance notice to the public should
be given by putting up a flag at 200 yards (60
m) from the place of mine laying and
marking the danger area in an efficient
manner.

Ensure that all people in that area are
properly sheltered.

Due care should be taken that no person

goes near the tunnelling site.
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d) Public should be warned not to come near
the mine for the next half hour after the
explosion.

e) Adequate precautions have been taken to
protect the public from danger. Or the
Competent Officer may freely visit any place

of explosion to ascertain whether or not.

The lessee shall keep accurate accounts showing
the quantity and other particulars of all minor ore
extracted and shipped from the mine and the
number of persons employed therein, and the
lessee shall keep complete maps of the mining
lease and such information as may be required
from time to time by the Director, Geology and
Mines, together with a representative sample of
the ore obtained from his mining operations.

Report statements will be submitted to them.

The lessee shall make available to such officer as

may be authorized by the Government or the
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competent authority or the Director, Geology and
Mines, to enter the building at any place within his
mining lease for the purpose of inspecting the
excavation or any of his accounts and surveying
records. Such officer shall give such reasonable
directions as he may deem necessary to prevent
the mining of such mineral as may be wasted, and
it shall be the duty of the lessee, his agents or
managers, to carry out such directions within such
period as may be specified by such officer. If the
lessee fails to comply with the investment within
the specified period by his agent or manager, the
competent authority may terminate the lease or
impose a fine not exceeding twice the annual
dead rent.

The lessee shall strengthen or support any part of
the mine to the satisfaction of the Railway
Administration or Government concerned for the
safety of any railway, dam, canal, road or any

other public work or structure.
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The mining lease shall be liable to be cancelled if
the lessee ceases mining for six consecutive
months but the mining lease shall not be
cancelled if the lessee is prevented from mining
for reasonable reasons or if the lessee has
stopped mining with the prior permission of the

competent authority.

If the lessee or his transferee or assignee does
not permit any access or inspection under clause
(thirteen), the competent authority may cancel
his mining lease and forfeit his security in whole

or in part as aforesaid.

Lessee shall report all accidents to concerned
Magistrate and District Superintendent of Police as
well as Hon. Should be givén to the Director, Mine

Safety, Mandgaon Goa.

As specified in clauses (one) (two) (three) (four)
(five) (six) (seven) (eight) (nine) (ten) (eleven)

(twelve) (fourteen) (twenty) of this rule In case of
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breach of any condition by the lessee or his
transferee or assignee, the Competent Authority
shall give notice in writing to the lessee within
thirty days from the date of notice of the breach
to take remedial action and if the aforesaid
condition is complied with within this period, the

Competent Authority may terminate his mining

lease by the lessee or the transferee or assignee.

In case of breach of any other condition, the

Competent Authority may compel a fine not

exceeding double the amount of the deceased

Fent.

a) The conditions in the Opinion Report dated
23/11/10 by the Assistant Director Urban
Development in the said matter shall remain
binding and breach thereof shall be liable to
cancellation of the mining lease.

b) The mining lease holder is required to issue a
transport pass at all times along with each

vehicle attested by the competent authority
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for transportation of stone, soil, gravel from
the sanctioned area. If the vehicles with
which the transport pass is not found, the
entire secondary mineral in those vehicles
will be treated as illegal and penal action will
be taken against them as per rules.
Similarly, the mining lease holder must keep
a daily account register of minor mineral sold
and transported minor mineral. It shall be
mandatory to make the register and other
accounting documents available to the
Additional Collector, District Mining Officer
and the Inspecting Officer of the Directorate
of Geology and Mining at the mining site
otherwise the said mining lease will be
cancelled.

If it is subsequently found that any land included

in the mining lease of the lessee was not available

for lease, the Government shall be exempt from

any claim of the lessee for compensation thereon.



24)

25)

26)

27)

2406

The lessee or his transferee, or assignee, in
contravention of the provisions of any law for the
time being in force relating to the erection of
buildings or of any order made by the authority
having jurisdiction over the area granted by the
mining lease or by any officer competent to make

such order, No building will be erected.

The Government shall have the first right to
purchase secondary minerals available from the
land in respect of which the mining lease has been

granted.

The right of the State Government or the Central
Government to construct any road, railway, canal
or reservoir or to carry any electric or telephone
wire line (line) in or on the land granted by the

mining lease shall be reserved.

In addition to the above terms and conditions of

the Government, the following conditions are
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binding on the lease holder at the discretion of the

Collector, Pune.

a)

b)

The mining lease holder shall pay the full
royalties of the mined minerals to the
concerned Tehsildar at least every (6)
months. However, if it is convenient for the
lessee, he can pay the royalty at any time
and from time to time, even within a period
of less than six months. But the léssee will
not be forced to pay the royalty earlier than
six months.

If the lessee has taken a mining lease on
private land, he must obtain a non-
cancellétion certificate on stamp paper
before the Tehsildar by paying compensation
to the land owner for the loss of land.
Prohibited from breach by the lessee as pef
rulesTrees/trees etc. It should not be cut or
disposed of in mining areas without

permission.
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If any area is restricted for any government
official purpose after the approval, the lease
holder shall not be allowed to mine in that
area.

If there are reserved or protected or any
other type of forest area or Government

Park/Gairan within the limits of the area

~sanctioned under the lease, no mining shall

be carried out within those limits. The lessee
must take full responsibility for this.
Otherwise such mining will be considered as
encroachment on Government land/violation
of Forest Protection Act and the mining
leases will be cancelled without any separate
notice.

It is necessary for the lessee to secure the
mine shafts with adequate and suitable
fencing. By not doing so, if an accident
occurs due to human/animal falling into the

pit, the liability will remain on the lease
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holder and he/she will be eligible for legal
action and the mining lease may be
cancelled.

In case of dispute / court case of the lessee
with other person regarding the leased area,
the lessee shall indemnify (separate) the
Government from such claim.

On the expiry of the lease period or if the
lease is cancelled, then the area of the lease,
including the mines thereon and all minerals
remaining in the mine, shall be taken over
by the Government and all property in such
area shall be seized and taken over by the
Government.

All mines on the mining lease area if
necessary in the operation of war or
emergency declared. The Government can
exercise the power of taking possession of all

areas such as premises, including plants etc.
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Sd/-
(R K Gaikwad)
Additional Collector, Pune
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To,
M/s Sunny Industries
By Shri Vinayak Mahadev Nimhan on behalf, Res.
No. 19, Jhunj Bungalow, Someshwarwadi, Dist.
Pune

Copy to :

1) Tehsildar, Maval

a)

b)

Whether the mining lease holders comply with
the terms of this order and subordinate mineral
extraction rules or how? Must see it.

Mineral transport permission books should be
signed and certified by the mining lease holder
according to the prescribed format and a record
of this should also be kept in his office.

They should personally inspect the mining area
and the mining area accounts at least once a
year and submit a detailed report to this office
about how the mining lease holders pay all the
government dues to the treasury on time or
submit the prescribed statements to all

concerned at the prescribed time.
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2) Taluka Inspector Land Records, Maval is informed

3)

4)

to take appropriate action to inform that the
condition no. As per 3, enumeration map should
be prepared on priority basis for execution by
enumeration only upto sanctioned area after
payment of survey fee. As it is mandatory for the
lease deed execution along with the map to be
done within the prescribed time, care should be
taken to take this calculation without delay.
Forwarded to Sub Divisional Officer Maval Sub
Division Pune for information. *Civil submission
for information and perusal.

Honourable Director, Directorate of Geology and
Mining, Government of Maharashtra, June
Secretariat, Nagpur-440 001.

Sd/-
25/01/2011
For Additional Collector, Pune.
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(Regarding the cancellation of the mining lease

granted)

Read:- 1) Order No. Mining / SR /08/2011 of this office
dated 25/1/2011

2) Mines and Minerals (Regulation and Development)
Act 1957

3) Maharashtra Minor Mining (Development and
Regulation) Rules 2013

4) Maharashtra Land Revenue Act, 1966

5) Government Circular No. MCR / 1759/64361 - M. N. G.
d. 15/11/1961

6) Government circular no. Love Way S 0708 / M.M.R.

27/Q.No. 261/B dt. 23/1/2009

7) Application of Sunil Sudhakar Shankarao Shelke on
behalf of Sunny Industries dated 01/08/2014 _

8) Tehsildar Maval's letter no. M.M./O D/ 325 /2014 dated

6/9/2014

Collector's Office, Pune
Mining Branch
No. Mining / SR/05/2014
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Pune-1, date: 29/09/2014

Subject: - Regarding cancellation of
mining lease

Mauje Amble, p. Land at Maval,
Dist.Pune, G.No. Area between 145, 149,

150/1,150/2153/9, 153/2, 151 7 hectares

Order
This office order no. Mining / SR/08/2011 dated
25/01/2011 by Sunny Industries Sunil Shankarao Shelke,

Res. Talegaon Dabhade, Ta. Maval, District Pune. Their
names are Mauje Amble, T. Maval Dist. Pune. Here

land c.no. 145 149, 150/1, 150/2, 153/1, 153/2, 150/1,
150/2, 153/1, 153/2, 151 had been granted mining lease
for a term ending on 24/01/2018 (seven years).

A request was made by Sqnil Shankarao Shelke
on behalf of Sunny Industries, the holder of the mining
lease, on 01/08/2014 regarding the cancellation of the
mining lease for non-operation of the mine.

Pursuant to the application of the applicant,

Tehsildar Maval has submitted a report dated
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06/09/2014, in which he has mentioned that the area
where minor minerals have been mined has been
measured by ETS machine. Accordingly, the licensee
has mined a total of 25,385 brass of minor mineral and
has collected royalty of 21,152 brass to the
government. There is no objection to closing the mine
after collecting the royalty of the remaining 4233 brass
minor minerals.

Therefore, the order of this office after collecting
the royalty of the remaining 4233 brass secondary
minerals from the licensee. Mining lease approved
under Mining / SR/08/2011 dated 25/01/2011 Revenue
and Forest Department circular no. L V $-0708 / MMR-
27/Pro.No. 261/M dated 23/01/2009 canceling the mining

lease granted on condition of compliance with the
following terms / conditions.
The entire responsibility of extinguishing the

mining lease will be on the mining lease holder.
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Henceforth mining in the said area shall be punishable

by Indian Penal Code

shall be eligible for action under Section 379.

Sd/-
Pradeep Patil Additional Collector,
Pune

To,
By Sunny Industries Mr. Vinayak Mahadev
Nimhan, Res. S.No. 19, Jhunj Bungalow,

Someshwarwadi, Pashan, Pune.

Correspondence - To Tehsildar Maval for information
and appropriate action.
Intimation should be given to the Regional
Officer that no further mining will be done in the
said mining lease area. Also these mines are
extinguished or‘ how? It should be noted that the
responsibility for this will remain with you.

Forwarded to Sub Divisional Officer Maval Sub Division
Pune for information.

Sd/-
For Additional Collector, Pune
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(Regarding the cancellation of the mining lease
granted)
Read:- 1) Order No. Mining / SR /26/2008 of this office

dated 23/10/2008

2) Mines and Minerals (Regulation and Development)
Act 1957

3) Maharashtra Minor Mining (Development and
Regulation) Rules 2013

4) Maharashtra Land Revenue Act, 1966

5) Government Circular No. MCR / 1759/64361 - M. N. G.
d. 15/11/1961

6) Government circular no. Love Way S 0708 / M.M.R.
27/Q.No. 261/B dt. 23/1/2009

7) Application of Sunil and Sudhakar Shankarao Shelke
dated 01/08/2014

8) Tehsildar Maval's letter no. M.M./O D/ 326 /2014 dated

6/9/2014

Collector's Office, Pune
Mining Branch
No. Mining / SR/04/2014
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Government of Maharashtra

SEAC-2013/CR.201 A/TC-2
Environment department,
Room No. 217, 2™ floor,
Mantralaya Annexe,
Mumbai 400 032

Date: 24" January, 2014

To,

Collector, Pune

Ottice of the Collector,
Punc.

Subject: Environmental clearance for Stone quarry proposals.

Sir.

This has reference to the communication on the above mentioned subject. The
proposal was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-I, Maharashtra in its 71%' meeting and SEIAA in its 61% & 64™ meeting.

2, It is noted that the proposal is for grant of Environmental Clearance for stone
quarries having area of each quarry less than 5 hectares. MoEF vide OM dated 18" May 2012, in
reference to Hon Supreme Court Order in the matter of Deepak Kumar Vs State of Haryana &
others clarified that projects of minor minerals with lease area less than S ha would be treated as
category ‘B’ as defined in EIA Notification 2006 and will be considered by the respective
SEIAA.

MOoEF in its said OM also further quoted Hon. Supreme Court Order that “All the same,
liberty is granted to the applicants before us to approach Ministry of Environment and Forest for
permission to carry on mining below 5 ha and in the event of which Ministry will dispose of all
the applications within ten days from the date of receipt of the applications in accordance with
law”. Accordingly SEAC considered the project under screening category 1(a) B2 as per EIA
Notification 2006.

The proposal under consideration recommended by SEAC before the MoEF
Notification dated 9 September 2013.

SEAC in its 71¥ meeting decided to recommend only such proposals out of 500 proposals
which address the concern subject to conditions specified below. SEIAA, taking into a account
the extreme urgency expressed by the DMO and recommendation of the SEIAA and also
considering MoEF OMs issued related to ESA, decided to grant only 300 proposals submitted by
DMO during the meeting as below

Sr.No Name of the Taluka Survey | Name of the lease/Proposed | Area (in
Village No. lecase Hectare)
1 Autade Haveli 66/3 Sachin Subhash Ghule 1.05
Handewadi
2 Dhayari Haveli 61/3 Balasaheb Damodar Pokale 2:33

e

2
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3 Vadachiwadi f Haveli | 26 \M/s.Sonail Stone Crusher 2.00
4 Nandoshi " Haveli "4 | Chabu Baburao Ranwade 2.20
5 | Nandoshi | Haveli | 4 Nandkumar Gopalrao 2.74
Kulkarni
6 Lonikand Haveli 490B/1 M/s.RMC Readymix India 4.09
7 Bhilarewadi _! Haveli 14/1& 2 | Kashinath Yashwant Kashid 2.00
|
R Mangadewadi Haveli 34/, M/s.Kedareshwar Stone Co 1.04
37571
9 Mangadewadi Haveli 3471 Chandrkant T.Mangade 1.03
10 f\l1ﬂli§£§d0\&’ﬂdi Haveli 3/3 Sunil Bhagwan Mangade 1.04
11 Mangadewadi Haveli 19/6, Tulshiram Sitaram Mahajan 4.96
19/7A, R
19/7B,
19/9,
19/,
19/12,
18/1B, 1B
12 Ambegaon Haveli 56/2, 57/1 | Tulshiram Sitaram Mahajan 2.94
Khurd
13 | Ambegaon Haveli 57,56/1 | Sameer Arvind Pimpale 4.56
Khurd
14 | Ambegaon Haveli 53/1, 53/2 | Shankar P.Thakar 2.00
Khurd
15 | Ambegaon Haveli 5372 Laxman Sadhu Tathe 1.02
Khurd
16 | Ambegaon Haveli 53/1 Shreepal Harichandara 1.02
Khurd Oswal
17 | Mangrul Maval 212 M/s.Kakade Stone Crusher 2.00
18 | Mangrul Maval 212 Ranjeet Ramdas Kakade 2.00
19 | Mangrul Maval 216,221 | M/s.Kakade Stone Crusher 4.90
20 | Mangrul Maval 224,225 | M/s.Kakade Stone Crusher 4.95
o | Mangrul Maval 37,38 | M/s.Kakade Stone Crusher 4.95
22 | Mangrul Maval 170 Sadadhiv Dattatray Pawar 3.00
23 | Mangrul Maval 144 Satish Babanrao Kalwade 4.00
24 | Pawalewadi Maval 3 Navanath Babanrao Koyate 3.00
25 | Amble Maval 110/2 | M/s. Namrata Stone Crusher 2.07
26 | Amble Maval 158, 121 | M/s. Sai Stone Crusher 4.95
27 | Amble Maval 145, 149, | M./s.Sunny Industries (NSP 4.95
150/1, | Stone Crusher)
15072,
153/1,
15372, 151

2.
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|28 [Amble Maval 125 | Surika Sunil Shelke 357
20 Amble Maval 156717273 1 Sunil Shankarrao Shelke 4.00
T30 | Amble | Maval | 12072 | M/s. Namrata Stone Crusher 1.80
51 Amble B Maval | 118 | M/s. Namrata Stone Crusher 285
l
32 Amble | Maval 116 Vikram Balasaheb Kakuade 4.95
33 [ Amble I Maval 121 | Sagar Shivajirao Pawar 3.04
34 Amble Maval 118 Santosh Vasant Gholap 2.05
35 | Avasair Budruk | Ambegao 8712 Chandrakant Gulabrao 4.00
n Raskar
36 | Avasair Budruk | Ambegao 87/2 Rajendra Gulabrao Raskar 4.00
n
37 | Shirdale Ambegao 142 Kishan G.Bhansali 2.08
n
38 | Phalkewadi Ambegao 63/1 Kishor H.Kale 1.54
n
39 | Vafgaon Khed 197 Pratik Hajare 248
40 | Vafgaon Khed 192 Manohar Hajare 3.71
41 Lavarde Mulshi 24,25 M/s. Samarth Persist 2.00
42 | Bhandgaon Daund 428 M/s.Yugandhara Stone 1.05
Crusher
43 Hinganigada Daund 130 Rajendra Vishnu Ugale 4.00
44 Girlm Daund 725/1, 736 | M/s.1IM (India) Intrastructre 1.02
Ltd. }
45 | Khor Daund 11053, Shakil Hamid Shaikh 2.00
1006
46 | Moi Khed 511 Sopan Dondipa Karpe 1.01
47 | Moi Khed 630 Sopan Satu Sapore 1.02
48 | Moi Khed 502 Gulab Dattu Karpe 1.01
49 | Kuruli Khed 315 Anil Dnyanoba Bagde 1.01
50 | Moi Khed 570/3 | Balasaheb Kisan Gavari 1.03
5T | Moi Khed 521 | Anis Bashabhai Pathan 1.04
52 | Moi Khed 44] Bajirao Mahadu Karpe 1.05
53 | Moi Khed 519 Ramdas Shipati Yelwande 1.01
54 | Moi Khed 629 Bhagwan Raghu Sakore 1.02
55 | Moi Khed 517 Dashrath Kondiba Karpe 1.02
56 | Moi Khed 575 Dhamaji Pandharinath 1.03
Gavari
57 | Moi Khed 484 Tukaram Nathu Gavari 1.02
58 | Moi Khed 571 Tukaram Vishnu Gavari 1.06
59 | Moi Khed 508 Tanaji Nana Karpe 1.04
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60 | Mot Khed 473 Suresh Damu Karpe 1.03
61 [ Moi | Khed 511 | Sopan Kondipa Karpe: 1.06
62 | Kelgion | Khed 204 Maruti Rumbhau Mugase 1.06

63 Koregaon “Khed 112 Anup Ramesh Bothara 1.04
o4 Jayedwadi Khed 3872 Ramchandra B.Jadhav, 1.97

Rajendra Kisan Rokade

63 Karanjvihire Khed 36 Ramchandra Damodar Kad 4.00

66 | Kadus Khed 2714 Manik Shivaji Kadam 1.07
67 | Moi Khed 571 Shivaji Kondiba Sonavane 1.03

68 | Karegaon Shirur 33/4 Vilas Madhavrao Navale 1.02

69 | Sharadwadi Shirur 2052/2 | Dattatray D.Sarode 1.89

70 | Gardelwadi Shirur 2355/2 | Dhirendra Madhukar 2.00

Temgire
71 Kardelwadi Shirar 2302/3, | Madhukar Haribhau Temgire .19
269272

72 | Thapmala Shirur 1124/5 | Mira S. Kouthale 1.02

73 Karegaon Shirur 676 Madhukar Haribhau Temgire 1.41

74 | Annapur Shirur - 2305 Vijay Dattu Lande 4.00

75 Shirur Shirur 1125/172 | Somnath Shankar Ghawate 2.84

76 | Sonesangavi Shirur 345 Urmila Rajaram Dherenge 2.00

77 | Tardobachiwadi Shirur 82171 Vithalrao Laxman Gore 63

78 Kardelwadi Shirur 2355/1 | Prabhavati Hansraj Halapani .05

79 | Annapur Shirur 2365 Rajesh Dattu Lande 4.00

80 | Kardelwadi Shirur 2364/1 | Dattatray Ganpat Lande 3.06

81 Shirur Shirur 1828 Ravindra Dadabhau Kardile 1.06

82 | Pashan Mala Shirur 1154 Namdeo Dhondiba Ghavte 2.84

83 | Sonesangavi Shirur 291 Dattatray Trimbak Kadam 1.03

84 | Dhoksangavi Shirur 828 Pandharinath Thamaji 1.04

Malgunde

85 | Karegaon Shirur 3972 Sandesh Krishnaji Kohkade 1.04

86 | Uralgaon Shirur 511 Sunita Sudhakar Kadam 1.06

87 | Malthan Shirur 63 Chandar Abu Pachange 207

88 | Bhavdi Haveli 34 Pramod Babanrao Kande 2.00

89 Lonikand Haveli 557 Navanath Bajirao Kand 2.40

90 | Lonikand Haveli 611 Rupali Shankar Bhumkar 243

91 | Jambhulwadi Haveli 75/2/1/1 | Shivaji Suresh Jambale 1.21

A
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92 Ambegaon Haveli ‘: 79/1 | Shivaji Raghunath F'engase 1.94 |
O Dhu).'—uri l‘l:t\"c"—li_“;% 89,9 Shivaji Dattatray Chakankar 216 |
94 Yovlewadi | Haveli ~ 14/172 | Shirish Rupchzm'd— 1.03
Dharmawat
05 | Lonikand Haveli | 603 | Shantaram Sadashiv Sakore 1.31
9¢ Lonikand Haveh 554/1 Satav M.Pandit .56
97 | Lonikand 1 Haveli 600 Avinash Pandurang Sakore 2.00
98 | Lonikand "Haveli | 590 Maruti Ramchandra 435 |
Bhumkar
99 | Lonikand | Haveli 564 | Bapusaheb G.Kand 2.00
100 | Lonikand Haveli 001 Chetan Dattatray Sasane 2.80
101 | Lonikand Haveli 585 Chetan Dattatray Sasane 233
102 | Lonikand Haveli 604 Chetan Dattatray Sasane 3.53
103 | Lonikand Haveli 590 Dattatray R.Bhumkar 2.00
104 | Lonikand Haveli 592 Dnyaneshwar Dattatray 1.00
Shinde
105 | Lonikand Haveli 583, 584, | Ghule & Bhapkar Stone 2.94
386, 391 | Crusher Partner Ganesh
Bhapkar
106 | Lonikand Haveli | 583 Goraksha Eknath Shinde 1.89
107 | Lonikand Haveli 598 Genubhau Dhondubhau 2.08
Sakore
108 | Lonikand Haveli 567 to 573 | Mallikarjun Vasantrao Patil 4.00
109 | Lonikand Haveli 556 Pradip Vidhyadhar Kand 2.00
110 | Lonikand Haveli 593 Namdev Shivram Katake 2.00
111 | Lonikand Haveli 600 Santosh D.Sakore 3.00
112 | Lonikand Haveli 586 Sadashiv Baburao Zurunge 2.00
113 | Lonikand Haveli 400, 402 | Reshma Nilesh Raut 2.00
114 | Lonikand Haveli 556 Balasaheb Rajaram Kand 2.00
115 | Bhavdi Haveli 174 Dattatray Nilaram Tambe 2.00
116 | Bhavdi Haveli 251/3/4/5 | Mulchand B.Tyagi 1.60
117 | Bhavdi Haveli 67 Nita Pandurang Magar 2.00
118 | Bhavdi Haveli 70 Sunil Bhide 3.50
119 | Walti Haveli 366 Rajendra Paman Gunjal 1.05
120 | Mangadewadi Haveli 19/6 Nilesh Pandit Mangade 1.10
121 | Charoli Haveli 60/10 | Vilas Nathu Kakade 1.07
122 | Walti Haveli 368,369 | Iyoti Chandrakant Gunjal/ 4.00
Lata Rajendra Gunjal
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123 | Dhayari Haveli 36/1 | Balasaheb Yashwant Dangat 2.00
124 7Nngu;n_—A Haveli 425 f\iﬁ:}suh(:b Ramchandra Kale 2.00
125 | Yevlewadi 1 Haveli 14/3/1 AnundT)}anoba Kamthe 1.01
126 'Dth}’ill'i Haveli 80/4/3 | Sanjiv Rajaram Kusalkar 3.00
127 | Bhavdi Haveli 157/A | Sanjay Dattatray Dabhade 1.05

128 | Yevlewadi Haveli 26/B Sadashiv Govind Darekar 1.04
129 | Bhavdi ~ Haveli 71 Sachin Gulabrao Deshmukh 3.00

130 | Qutade ~ Haveli 67/572 | Rohidas Raghunath Ghule 2.00

Handcwadi

131 | Ambegaon o Haveli 5312 Ratnaprabha Mate 1.04

132 | Bhavdi Haveli 157/A | Ramdas Dattatray Dabhade 1.60

133 | Bhavdi Haveli 79 Ramchandra Raghu Tambe 1.60

134 | Yevlewadi Haveli 397271 Somnath Suresh Dhandekar 1.06

135 | Bhavdi Haveli 202 Vivek Laxmanrao Deglurkar 1.07

136 | Bhavdi Haveli 208 Vithal Laxman Tambe 2.00

137 | Lonikand Haveli 576/1, Vilaskumar Palresha 4.00

578, 379
138 | Sasthe Haveli 47 Vilas Dinkar Bhosale 2.02
139 | Lonikand Haveli 561/1, | Vijay Vithal Jadhav 2.00
562/2
140 | Lonikand Haveli 567, 569, | Ujwala Vilas Palresha 4.00
576

141 | Bhavdi ~ | Haveli 248 Tatyabhau Sakharam Tambe 2.40

142 | Charoli Haveli 34 Tanaji Govind Chaudhari 1.08

143 | Lonikand Haveli 496B Surekha Ramchandra Jagtap 2.00

144 | Lonikand Haveli 585 Suhas Arun Dhamdhere 2.33

145 | Bhavdi Haveli 213 Subhadra Devram Tambe 1.53

146 | Lonikand Haveli 5717, 578, | Suryakant Sandipan More 4.00

579
147 | Bhavdi Haveli 69 Sitaram Bhausaheb 2.601
Fulsundar

148 | Bhavdi Haveli 201,202 | Sidharth Subhash Bhayani 4.00

149 | Lonikand Haveli 595 Shubhada Vivek Reddy 3.16

150 | Dhayari Haveli 67/4/3 | Shivajirao Vithalrao 1.60

Dhankawade




F151 | Gauddara T Haveli | 314 | Somnath Surcsh Dhandckar | 1.60 |
! | ,
| i
1 32_ Charoli 1 Haveli | 762 | Ashok Dayanoba Khandave: | 1.60
U
153 _C_hll(;l—l T Havdli 70/1 Balkrishna Dnyanoba ]‘ 1.20
Khandve
py meen o weale T | T == —
134 { Charoli [Haveh 7675 Rekha Balkrushana 1.33
* Khandave
155 | Ambegaon Haveh 75/2/1, { Samarth Stone Company 1.91
Khurd 75/17/1/1,
75/2/2/2
156 | Bhavdi Haveli 209 Umecsh Ruliram Bansal 1.06
(Agrawal)
157 |Lonikand | Haveli 120 | Kiran Kand 2.00
158 | Lonikand Haveli 381 Sangita Subhash Parathe 1.02
159 | Lonikand Haveli 555 | Kiran Bajirao Zurunge 2.00
160 | Khamgaon Junnar 51 Jitendra Bhikulal Javeri 1.02
161 | Kuran Junnar 423 Gajanan Haribhau Tamboli 1.01
162 | Otur Junnar 112 Dilip Maruti Dumbare 1.20
163 | Pimpalgaon Junnar 72/3 Sitaram Maruti Chaugule 1.01
Sidhanath
164 | Pimpalgaon Junnar 5872 Kalpana Vilas Wabalc 1.79
165 | Mandarne Junnar 241 Kalpana Kailash Mahakal 2.00
166 | Shiroli Tunnar 122/7 Firojkhan M.Pathan 1.08
12172
167 | Manikdoh Junnar 67/1 Dipak Shantaram Shevale 1.06
168 | Pimpalgaon Junnar 120 D.G.Balhekar and Company 2.86
169 | Buchakewadi Junnar 174 Dattu Dhondu Pawar 1.04
170 | Godre Junnar 361 Avinash Chandrakant 1.20
Wabale
171 | Keli Junnar 319 Arun Mahatarba Kabadi 2.00
172 | Chandkhed Maval 389 Mahesh Jalindar Alhat 2.00
173 | Amble Maval 117/1/1, | Sandip Sambhaji Kalokhe & 1.01
117/1/2 | Sachin Sambhaji Kalokhe
174 | Amble Maval 118 Sandip Sambhaji Kalokhe & 3.27
Sachin Sambhaji Kalokhe
175 | Bhalgudi Mulshi 1100, Shankar T.Jambulkar 3.17
' 1101,
1094,
1091,
1093,
1097,
1099

s
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176 | Muguon Mulshi 5171 Lawasa Corporation Lid. 4.05 !
177 ? Koloshi Mulshi 171 Lawasa C‘()l‘])(sl'zllicwll Ltd. 3 )

178 | Chimali Khed 250 ] \Tnm Tukaram Jadhav 1.29 '
179 | Moi Khed 643 Sandesh Dattatray Gite 1.05 |
180 | Pimpri Khed 349 | Sanjay Bajirao Vahile n
181 | Moi Khed | 455 | Babun Bajirao Gawart 1.04
182 | Mot Khed 484 Shantaram Dattoba Gawari 1.15
183 | Moi Khed 442 | Swapnil G.Karpe 1.08
184 | Moi Khed 570 | Vijay Bajirao Gavari 1.04
185 | Chas > | Khed 334 | Umesh N.Dhamale 121
186 Dhoksangavi Shirur 839 Chandar Abu Pachange 1.75
187 | Balarwadi Junnar 857 ‘Mohit Sudam Dhamale 2.40
188 | Kolwadi ) Junnar 432 Suraj C.Thorat 1.33
189 | Muthe Mulshi 316/4 Raju Appa Chavan 3.00
190 | Pahaddar Ambegao 156 Santosh Arjundas Daryanani 1.00

n
191 | Pargaon Ambegao 1538 Firojkhan Jaindukhan Pathan 1.00

n
192 | Mordewadi Ambegao 33/9, Raghvendra Vitthal 2.00

n 3277, Chimbalkar

35/12

193 | Nighotwadi Ambegao 92/14 | Yeshwant Bapuji Kale 1.03

n
194 | Bharatgaon Daund 346 742 | Yogesh Bhausaheb Kanchan 2.00

: 743
195 | Bhilarewadi Baramati 91 Deepak Narayan Mokashe 1.00
196 : Khamgalwadi Baramati 46 Harichandra Khatri, Atur 2.00
V.Khatri, Kartik V.Khatri
197 | Karhawaga] Baramati | 392,393 | Ujwala Vijay Solaskar 1.02
198 | Malegaon Baramati | 594 | Sachin Ganpatrao Taware 1.45
199 | Bhilarewadi Baramati 69/392 | Dilip Parshuram Jagtap 3.21
Karavagaj
200 | Khamgalwadi Baramati 49 Kashinath Abasaheb Kokare 1.04
201 | Wadachiwadi Haveli 9/1 Dattu Ganpat Lokhande 1.20
202 | Lonikand Haveli 606 Rajaram M.Sakore, Arun 1.01
Chaudhari

203 | Bhavdi Haveli 209 Madanmohan Agrawal 1.92
204 | Bhavdi Haveli 177/1 Popat J.Tambe 2.00
205 | Bhavdi Haveli 71 Rajesh M.Yadav and other 3 4.90
206 | Bhavdi Haveli 200 Sadanand J.Gaikwad 2.00
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207 | Lonikand Haveli | 383 | Shivaji Sonba Shinde 194 |
508 | Lonikand | Haveli | 313,514 | Milind Sopantao Bhosale | 2.00
7209 | tonikand | Haveli | 579 l§ adhakar Dattatray More 2.00
210 | Bhavdi | Haveli | 190, 191. | Sudhir S.Chougule 4.80

‘ 204, 205
211 | Lonikand T Haveli 596 Amar Jaysing Tupe 1.08
212 | Bhavdi Haveh 223 Yashwant Shivarkar 1.08
213 | Lonikand CHaveli 355 Y’ogesh Dnyancshwar Dalvi 2.00
214 | Fuleaon | Haveli 198 Siddh Ganesh Stone Crusher i 1.60
215 | Bhawdi Havceli 200 Saﬁjﬁy Babanrao Paygude 1.20
216 | Lonikand Haveli | 582 Mahesh Vitthalrao Shinde 1.08
217 Fulgaon | Haveli 194 Sampat Mahadu Sakore 1.61
218 | Yevlewadi ~ Haveli 39 Jalindar Ramdas Dhandekar 1.04
219 | Yevlewadi Haveli 31/8/12 | Najir Gulab Inaindar 1.03
220 | Bhavdi 1 Haveli 169 Anish Ashok Kalbhor 1.08
221 | Wagholi IHaveli 111/145 | Dyanoba Babanrao 2.06
Deshmukh
222 | Wagholi Haveli 154/2 | Vijay Singh Jadhav 1.02
223 | Bhavdi Haveli 358/2 | Kishor Rajaram Vitkar 1.08
224 | Bhavdi Haveli 191,204 | Manoj Laxman Mane 2.08
225 | Wadebolhai Haveli 115 Nanasaheb D.Paygude 1.08
226 | Walti Haveli 368 Prakash Jayvant Kunjir 1.45
227 | Bhavdi Haveli 232, 358/1 | Rohan Chandrakant More 2.00
228 | Bhavdi Haveli 204 Santosh Babasaheb Tambe 2.08
229 | Bhavdi Haveli 157B Kaluram Namdco Tambe 2.00
230 | Bhavdi Haveli 434 Anil Baban Kature 1.02
231 | Bhavdi Haveli 246 Raosaheb Balku Tambe 1.25
232 | Lonikand Haveli 609, 610, { Z.M.Bharucha ' 4.00
614
233 | Charoli Haveli 78/2,94/1 | S.M.Bharucha 3.00
234 | Moshi Haveli | 325/24 | Dynoba Maruti Kate 1.49
235 | Moshi Haveli 327/25 | Ramesh Arjundas Kruplani 1.41
236 | Moshi Haveli 327124 | Arjundas M.Kruplani 1.48
237 | Shindavane Haveli 1141 Kondiba Ramchandra 1.08
Kamthe

238 | Wadachiwadi Haveli 9/3A72 | Rohidas Raghunath Ghule 1.04
239 | Bhavdi Haveli 245 Avinash Dynoba Ghule 1.48
240 | Bhavdi Haveli 237 Avinash Dynoba Ghule 1.19
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&
241 | Bhavdi Havchi 75 Vithal Bhumkar 3.00
242 | Lonikand  Haveli 607 Vivek Madhav Reddy 4.00
243 | Perne 1 Haveli 399 Smita Chandrkant Kolte 2.00
244 g[lpc (Kh) | Purandar 541 Sumit Vasantrao Jagtap 1.08
245 ”.\—‘degaon ~ Bhor 845, 846 | Ajay Vijay Dhoot 2.78
246 | Mordewadi Haveli 306/39, | Devyani Santosh Morde 1.85
36/41,
36/47,
36/73,
247 | Kodewad Haveli 5/1/2A/1 | Nikhil Construction 2.35
248 | Bhavdi Haveli 169 Kamal Mansukh Navale 1.02
249 | Bhavdi Haveli 200 Shripad Stone Company 1.02
250 | Yevlewadi Haveli 39 Somnath Suresh Dhandekar 1.00
251 | Bhavdi Haveli 211 Ananda Ganpati Tambe 1.38
252 | Charoli Bk Havcel 80 Babanrao Ankush Shinde 1.20
253 | Bhavdi Haveli 86 Babusaheb Narayan Tambe 2.00
254 | Bhavdi Haveli 199 Balasaheb Biarpusahcb Satav 2.00
255 | Nandoshi Haveli 9 Balasaheb Vitthalrao Jadhav 1.60
256 | Bhavdi Haveli 206 Balu Keru Tambe 1.97
257 | Bhavdi Haveli 157 Bharat Dattatray Tambe 2.02
258 | Lonikand Haveli 656 Dattatray Ramchandr 4.00
Bhumar & Maruti
n 3 _ Ramchandra Bhumkar
259 | Wadgaon Shinde | Haveli 416 Dilip Anandrao Shinde 1.20
260 | Bhavdi Haveli 157/B Dilip Namdeo Tambe 2.0
261 | Lonikand Haveli 155 Gangadhar Ramchandra 2.02
Dalvi
262 | Lonikand Haveli 605, 607 | Golden Sand & Stone 4.00
Pvt.Ltd. Sushil M.Dhoot
263 | Bhavdi Haveli 251/1/7/1 | Govind Mahadeo Kudale 1.00
0
264 | Bhavdi Haveli 224 Honrao Jaywant Tambe 1.21«
265 | Bhavdi Haveli 22 J.Kumar Info Project Ltd. 4.90
266 | Bhavdi Haveli 82 Kundlik Tukaram Jadhav 232
267 | Wadachiwadi Haveli 26 Laxman Gopichand Bandal 2.00
268 | Lonikand Haveli 591 Robo Silicon Pvt.Ltd. 4.98
269 | Nandoshi Haveli 10 Milind Shankar Kiwale 1.34

-10-
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Bhalchandra Lashkary

270 | Nandoshi Flaveh 4 E Milind Shankar Kiwale 1.20
37 [ Tondand | dava 3617, | Pradip Bgirao Kand 200
| 562271 }

272 Bhavdi L Haveli 23 Pritam Prataprao Khandve 2.00

273 "\'\;":h\g-lu)lii“ o Haveli 1537 Ramdas Banaji Gore 18

274 | Bhavdi | Havdli 82, 83 Shantaram Baban Ghule 1.80

275 | Charoli Bk Haveli 60/7 Shantaram Kondiba - 1.20
Sonawane

276 | Charoli Bk Haveli 00/172/3 | Shashikant Vishnupant 1.06

‘ Khandve

277 | Yevlewadi Haveli 24/1B | Shivaji Mahadeorao Shelar 121

278 | Bhavdi  Haveli 246 Somnath Lahanu Tambe 115

279 | Charoli Bk Haveli 60/6, Somnath Raghunath Moze 1.20

A o 60/5, 60/4

280 | Bhavdi Haveli 204 Sunil Tukaram Tambe 3.87

281 | Wagholi '4—'1Tavve1i 2513 Suraj Stone Supply Crushing 3.30
& Co.

282 | Wadgaon Shinde Haveli +15 Tanaji Dnyanoba Khandve 1.20

283 | Wadgaon Shinde | Haveli 414 Vilas Ankush Shinde 2.36

284 | Bhavdi Haveli 210 Vishnu Bhagwandas Thakkar 1.20

285 | Charoli Bk Haveli 80, 81 Z.M . Bharucha 1.60

286 | Bhavdi Haveli 75 Vitthal Kesu Bhamgar & 3.00
Others

287 | Bhavdi Haveli 203 Shubhangi Vikas Undre 2.00

288 | Bhavdi Haveli 598 Shri Gurudatta Stone Crusher 1.00

289 | Bhavdi Haveli 157/B | Savita Gorakhnath Tambe 3.24

290 | Moshi Haveli 439/3 Vijay Chandrakant Gilbile 240

291 | Moshi Haveli 439/2 | Manohar Ramchandra 1.40
Jamtani

292 | Charoli Bk Haveli 6672 Manoharsingh Bhagatsingh 1.00
Ramsinghani

| 293 | Charoli Bk Haveli 63/1/A | Anandrao Motiram Devkar 1.33

294 | Moshi Haveli 327/6 | Arvinda Hanumant Bhosale 1.25

295 | Moshi Haveli 435 Sanjay Hanumanta Devkar 1.30

296 | Moshi Haveli 435 Laxman Bhimrao Bhosale 1.30

297 | Moshi Haveli 435 Bhalchandra Siddhappa 1.31
Lashkare

298 | Moshi Haveli 327 Ganesh Construction 1.10




2429

299 i Moshi [aveh 43971 l Machhindra Eknath Mhaske 1.70

1

t

E
i—:\_&‘)» ‘\—1_0\]_‘1—_ T T Haveli | 32728 | Tavappa Abu Pawar 1
(- 1 - i : g :

N
wh
_—

3. SEIAA in its 617 & 64™ meetings decided to accord environmental clearance to the
above mentioned independent minor mineral proposals which may be consider as the
separate EC being issued under the provisions of Environment Impact Asscssment
Notification, 2006 subject to implementation of the following terms and conditions.

4. The Concerned Authority should grant lease tor individual lease holder stipulating
conditions mentioned below and complying with the provisions of Minor Mineral
Rules & GR issued by Revenue department, if any.

Specific conditions:

l. Only ongoing/existing lease are recommended for renewal. The validity period of the EC will
be as per MoEF Notification but limited by the period of lease.

2. Precise mining arca will be jointly demarcated at the site by officials of Mining/Revenue
Department prior to mining operations, for all proposals under consideration. Record of such site
plan, duly verified by competent authority shall be maintained.

3. Where tlic quarry is in a hilly terrain and where some part of the hill is already cut for
quarrying, further hill cutting shall not be done. In such cases, decpening the existing

operational area may be preferably done.

General conditions:

. The lcase holder shall undertake adequate safeguard measures during extraction of material
and ensure that due to this activity, the hydrogeological regime ot the surrounding area
shall not be affected. Regular monitoring of ground water level and quality shall be carried
out around the mine lcase area during the mining operation. If at any stage, it is observed
that the groundwater table is getting depleted due to the mining activity; necessary
corrective measures shall be carried out. District Collector/mining officer shall ensure this.

2. Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard. The
status of implementation of measures taken shall be reported to Environment Department
and work shall be completed before the start of sand mining.

L

No tree-felling shall be done in the leased area, except only
with the permission from competent authority.

4. All necessary statutory clearances shall be obtained before start of mining operations



(91

9.

10.
11.

17.

18.
1.

[SO RN NS)
(93]

26.

3 2430

Mining shall be limited to day hours time only. The loading shall not be done during night
hours.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

No mining shall be carried out in the vicinity of natural/ manmade archcological sites.

The lease holder shall obtain necessary prior permission of the competent authorities for
withdrawal of requisite quantity of water (surfuce water and groundwater), if required for
the project.

Wastewater, it any, shall be properly collected and treated so as to conform to the standards
prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance is subject (0 obtaining clearance under the Wildlite (Protection)
Act. 1972 from the competent authority, it applicable to any project.

. Green belt development shall be carried out considering CPCB  guidelines including

selection of plant species and in consultation with the local DFO/Horticulture O“lbe

. Parking of vehicles should not be made on public places.
. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or

other suitable mechanism so that no spillage of mineral/dust takes place.

. Appropriate mitigative mcasures shall be taken to prevent any kind of pollution. It shall be

ensured that there is no leakage of oil and grease from the vehicles used for transportation.

. Vehicular emissions shall be kept under control and regularly monitored. The mineral

transportation shall be carried out through the covered trucks only and the vehicles carrying
the mineral shall not be overloaded.

Special Measures shall be adopted to prevent the nearby scttlements from the impacts of
mining activities. Maintenance of roads through which (ransportation of minor minerals is
1o be undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be provided at the site.

Occupational health surveillance program of the workers should be undertaken
periodically.

. Provision shall be made for housing the workers at site, if required, with all necessary

infrastructure and facilities such as fucl for cooking, safe drinking water, medical health
care and sanitation etc.

. Ambient air quality will be regularly monitored at the site and the ncarest habitation.

Ambient air quality at the boundary of the precise mining arca shall conform to the norms
prescribed by CPCB

. Measures shall be taken for control of noise level to the limits prescribed by CPCB
. Regular Environmental Audit shall be annually carried out during the operational phase.
. Digital processing of the entire lease area in the District using remote sensing technique

shall be done regularly once in three years for monitoring and submit the report to the
Environment Department.

. The funds earmarked for environmental protection measures shall be kept in a separate

account and shall not be diverted for other purpose. Year wise expenditure shall be reported
to the Environment Department

The Mining officer shall submit six monthly reports in hard and soft copy on the status of
compliance of the stipulated environmental clearance conditions including results of
monitored data (both in hard & soft copies) to the District Collector, the respective

Regional Office of the Maharashtra Pollution Control Board & Regional Office of MoEF at
Bhopal

. Any change in mining area, khasra /Gat numbers, entailing capacity addition with change

in process and or mining technology, modernization and scope of working shall again

-13-
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require prior Environmental Clearance as per provisions off EIA Notification, 2006 (as
amended).

28. Mining Officer shall submit the list of blocks satislying conditions stipulated above to
SELAA Environment dept. The revised list of blocks and conditions stipulated above shall
be made available in public domain. It should be published in two local language
newspapers and at cach block where mining operation is proposed. District mining officer
should ensure this and submit compliance report to Environment department with approval
from Collector.

4. The environmental clearance is being issued without prejudice to the action mitiated under EP
Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the
Honble court will be binding on the project proponent. Hence this clearance docs not give
immunity to the project proponent in the case filed against him, it any or action initiated under EP
Act.

5. In casc of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department rescrves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department
or for that matter, for any other administrative reason alter consultation with SEIAA.

7.1n case of any deviation or alteration in the project proposal from the one submitted to this
department for clearance, a fresh reference should be made to the department to assess the

adequacy of the condition(s) imposed and to incorporate additional environmental protection
measures required, il any.

8.The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management
and Handling ) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and
its amendments.

9.Any appeal against this environmental clearance shall lie with the National Green Tribunal ,
Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred, within 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 2010.

(R.A. Rajeev)

Principal Secretary,
Environment department &
MS, SEIAA

Copy to:

1. Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.
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Additional Scerctary. MOEF, *Paryavaran Bhawan® CGO Complex, Lodhi Road,
New Dethi = 110310

Additional Chiel Scerctary Revenue,Revenue & FForest Department.

Member Secrctary, Maharashtra Pollution Control Board,

The CCF. Regional Office, Ministry ol Environment and Forest (Regional Oftice,
Western Region, Kendriva Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar
Nagar, Bhopal- 462 0106). (MP).

Regional Office, MPCB, Pune

District Mining Officer, Pune.

1A- Division, Monitoring Cell., MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Declhi-110003.

Dircctor (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

10. Select file (TC-3).

s

(EC Uploaded on - 2§ Jary 4.4)
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SCALE:-1:1000

MAP SHOWING EXCAVATED LEVELS & CONTOURS OF STONE QUARRY IN GUT NO.148,151 & 153 OF VILLAGE-AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - M/S SUNNY INDUSTRIES
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D.M.C. COLLECTOR OFFICE

MINING BRANCH, PUNE

B KPANMAND

S.NO.- 86/4 PLOT NO.43A, GUJARAT COLONY,

KOTHRUD, PUNE411032.

NAME OF WORK:-

TOPOGRAPHICAL SURVEY OF STONE QUARRY IN GUT NO.140,151 & 153 OF VILLAGE-AMBALE.

TAL-MAVAL, DIST-PUNE BY USING TOTAL STATION INSTRUMENT.

SUB DIVISIONAL OFFICER

MAVAL, DIST-PUNE

TArSILDAR
TAL-MAVAL, DIST-PUNE

FOR BKP,

mn@f

TOTAL AREA OF QUARRY- 30536.562 SQ.M

TOTAL EXCAVATION - 71689.115 CUM.

26331.843 BRASS

LEGEND

—

‘QUARRY BOUNDARY
1M CONTOUR

out
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SCALE:-1:1000|

MAP SHOWING GROUND LEVELS & CONTOURS OF STONE QUARRY IN GUT NO.149,151 & 153 OF VILLAGE-AMBALE, TAL-MAVAL, DIST-PUNE

NAME OF OWNER - M/S SUNNY INDUSTRIES

R P B

¢

D & PREPARED

B KPANMAND
S.NO.- 60/4 PLOT NO 434, OUJARAT COLONY,

KOTHRUD, PUNF 4 1 1036

D.M.0. COLLECTOR OFFICE
MINING BRANCH, PUNE

NAME OF WORK:-
FOR B.K.P/

TOPOGRAPHICAL SURVEY OF STONE QUARRY IN GUT NO.149,151 & 153 OF VILLAGE-AMBALE.
TAL-MAVAL, DIST-PUNE. BY USING TOTAL STATION INSTRUMENT.

SUB DIVISIONAL OFFICER
MAVAL, DIST-PUNE
TAHSILDAR
TAL-MAVAL, DIST-PUNE
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